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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 1034 OF 2024

IN THE MATTER OF

K SANJEEVDOGRA .. APPLICANT
-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025 ON BEHALF
OF RESPONDENTS NO. 15 IN THE MATTER OF K. SANJEEV DOGRA

V. STATE OF HIMACHAL PRADESH AND ORS. (0.A NO. 1034/2024)

|

The present Affidavit is being filed in terms of the order dated 20.03.2025
passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein
the Hon'ble Tribunal held: “In view of averments made in the original
application and the observations made in the reports of the Joint Committee,
following 11 mining lease holders and 14 stone crushers are impleaded as

respondents no. 5 to 29"

. That the Respondent is a licensed Mining leaseholder, who is undertaking

mining operations in adherence with all the applicable rules and regulations

made by regulating authorities.

. That the Respondent is not undertaking conventional riverbed sand mining

wherein natural sand is extracted directly from the banks of the river. They are
instead, extracting stone and bajra from the river bed and producing M-SAND

(Manufactured Sand) which is a by-product of crushed stone.

. That the Joint Committee in its Final report dated 18.03.2025, made

observations in response to the illegal and unscientific mining alleged by the
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Applicants. Majority of the Illegal mining cases detected by mode of illegal
extraction/storage and transportation have nothing to do with the Respondent.
5. That the Joint Committee raised the following issues pertaining to the
activities of the Respondent:
A. Non-demarcation of 6 Mining leases.
B. Discharge of waste water containing silt.
C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.

D. Absence of retaining Structures.

6. Para wise reply to each of the issues pointed out by the Joint Committee
in respect of the activities of the Respondent are as follows:

A. Non-demarcation of 6 Mining leases.

That the subject of Demarcation of mining leases comes under the purview
of mining department. The Mining leases in question are river bed mining
leases and therefore demarcation of river bed mining lease is an annual
exercise conducted by the Mining Department. The annual demarcation
reports of previous years are annexed in the individual replies of the
Respondents.

B. Discharge of waste water containing silt

That the Respondent has installed a desilt water treatment plant for waste
water discharge and the same has been verified by the Joint Committee in

its Final report on page no.10.

2.3.2. “8. It was observed during 15! inspection that stone crusher were

discharging waste water containing silt directly and/or indirectly into the

river. However, it was observed during 2nd gpd 37d site inspection that out
of 14 stone crushers, 13 stone crushers have made arrangements to desilt

the waste water and-also for storage for recycling by constructing earthen
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ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using

channels for settling the silt followed by pond to store and recycle the clear

"

water.

C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.
The dry extraction cum bag filter and cyclones are installed in dry-stone
crushers to control/reduce dust emissions generated from dry-stone
crusher. It is pertinent to mention, that the Respondent is undertaking
stone crushing by way of wet stone crusher plants and not dry-stone
crusher plants. Wet stone crusher plants produce stone aggregate and
coarse sand through a water-based system that does not lead to emission
of dust and air pollutants. The installation of dry extraction cum bag filter
followed by cyclone in a wet stone crusher plant is unnecessary and
redundant. The Respondent has also provided water sprinkling systems
on the periphery of the stone crusher units to curb dust emissions. The
same is an inevitable and integral part of the wet stone crusher plant.

D. Absence of retaining Structures.
That the Respondent is undertaking mining of stones accumulated on the
river bed. Such operations do not involve any activity that may result in
unintended ejection of rock fragments/ rock projectiles, potentially
causing damage to property or injury to people and therefore do not
require retaining structures. That the requirement/ need of construction of
retaining structures is specific to the location of the mining lease. The
construction of retaining structures where it is not imperative, may disturb
the river ecology. It is need based and thus the same has not been

constructed when there is no specific direction.
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REPLY ON BEHALF OF RESPONDENT NO 15

. That the Respondent No 15: Bhandral Stone Mining lease Area
(bhadroya) was granted mining lease for an area of 02-03-34 Hectares
situated at Khasra No:505, 1816/506, 1831/1692/512, 518,
1833/1694/519 & 1323/520 falling in Mauza & Mohal Bhadroya, Tehsil
Indora, District- Kangra, H.P.for excavation of building stone by way of
the duly registered lease dated 05.03.2022 executed by the government of
the state of Himachal Pradesh valid up to 04.03.2032.The lease deed is
annexed as ANNEXURE R-15/1.

. The said lease dated 05.03.2022was executed in favour of the Respondent
after due approval of the mining plan approved by the Govt. of Himachal
Pradesh. The mining plan is annexed as ANNEXURE R-15/2.

. The Respondent No.15 obtained Environment Clearance from the State
level impact assessment authority (SEIAA) issued on 18.11.2021 under EC
File No/ Identification No: HPSEIAA/2021/869 annexed as ANNEXURE
R-15/3. "

. That the Respondent obtained the Consent to Operate (C.T.O) dated
24.03.2025 from the Himachal Pradesh Pollution Control Board which is
valid till 11.07.2026. The CTO is annexed as ANNEXURE R-29/1.

. That the aforementioned facts with respect to the permissions obtained by
the Respondent also stand duly confirmed by the report of the Joint
Committee constituted by this Hon’ble Tribunal in the present O.A vide
order dated 07.11.2024.

. That the Respondent is carrying out operations of mining /excavation at
the allotted mining lease site as per the terms and conditions listed in the
required permissions and clearances. The annual demarcation reports of
Respondent No.15 are hereby annexed as ANNEXURE R-15/4.
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That the Respondent does not indulge in any illegal, unscientific
mining/Crushing or transportation of illegally excavated mining material.
The Respondent is undertaking mining/stone crushing operations in
compliance with requisite standards provided by the regulating authorities.
That the Respondent is carrying out operations of Stone Crushing using
excavated stones from the allotted mining lease site as per the terms and
conditions listed in the required permissions and clearances.

That the Respondent has installed a desilt treatment plant for waste water
discharge and the same has been verified by the Joint Committee in its

Final report on page 10.

10.That the Respondent is not undertaking any action resulting in diversion of

river flow or causing any harm to the environment.

11.That the Respondent is undertaking stone crushing by way of wet stone

crusher plants and not dry-stone crusher plants. Wet stone crusher plants
produce stone aggregate and coarse sand through a water-based system that
does not involve emission of dust and air pollutants. The unnecessary
installation of dry extraction cum bag filter followed by cyclone in a wet

stone crusher plant will choke the filter and result in improper functioning.

12.That the Respondent has provided water sprinkling systems on the

13.

periphery of the stone crusher units and is using a wet process for the
production of Stone Aggregate and Coarse Sand due to which no dust
emission is caused.

That the Mining operations of the Respondent No.15 do not involve any
such activities that result in unintended ejection of rock fragments,
potentially causing damage to property or injury to people and therefore
require retaining structures that can obstruct rock projectiles. The
construction of retaining structures where it is not imperative on the river
bed, can interfere with the natural flow of the river and disturb its

environment.
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/4. That the Mining operations of the Respondent do not involve any such
activities that result in unintended ejection of rock fragments, potentially
causing damage to property or injury to people and therefore require
retaining structures that can obstruct rock projectiles. The construction of
retaining structures where it is not imperative, on the river bed, can

interfere with the natural flow of the river and disturb its environment.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No: 1034 of 2024

IN THE MATTER OF
K SANJEEVDOGRA .. APPLICANT
-VERSUS-
STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT
AFFIDAVIT
I, Pawan Kumar Prop:- M/s Bhandr @'u\her Village Gagwal, P. O.

Bhadroy,a/ Tehsil Nurpur, Distt. Kan ‘;ﬁ’l’here@(soiemnly affirm and declare
as under (P{(Aw_&, at 7\56@/@{9‘1‘4 "\
& }

1. I am the: authonsed re resentatwe on behalf of the Respondent No.15 in
the aforesald ,mattef and am» yvell conversant with the facts and
mrcumstances ef;thé case and cOmpetent ‘to'swear the present affidavit.

2. That the contents of the accompanying reply have read over to me ,which
I understood and I state that the contents of the accompanying reply is
based on the records.

3. That the documents filed along with the Reply are true copies of their

respective originals.
c_,g“eo\ oy
ot DEPONENT

w7 _
£ me‘ :j‘gnm%s TION 11 MG VA

N o
w Verified at New Delhi on day of ,2025 that the contents

of para 1 of 3 of the above affidavit are true and correct to the best of my
knowledge and belief and no part of it is false and nothing material has been
concealed therefrom.

CONTENTS EXPLANED TO THE
el gMI \WHO IS SEEHMED PERFECTLY 10

umm»mmmomvoseuwmmnr&wnnn
A&NE; Z

(T THE EXECUTANTTL« -ONENT WHO o
sonepmmyeResece o Lo
VINOD KUMAR TIWARI. Advocste, Reg ’
NOTARY PUBLIC INEW DELK !

sersresarasasinsnastsion

DEPON NT
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Annexure R-15/1 ‘u3 QQ:‘&

0 70

W29 HIMACHAL PRADESH

b [See rule 17(3)]
/) i
X/‘ 0 I;ORM OF MINING LEASE DEED FOR MINOR MINERALS
\,V(‘/ ’l?qis indenture is made on this s R the day of Maxe L , 2022

/ ‘bbetween the Governor, Himachal Pradesh, acting through Director of Industries,

\\ H. P. (hercinsfter referred to as the ‘Government’ which expression shall where

the context s admits, include the successors and assignees) of the one part and

Sh. Pawan Ki.xmar, Prop:- M/s Bhandral Stone Crusher, Village Gagwal, P. O.

\ Bhadroya, Tehsil Nurpur, Distt. Kangra, H.P. (hereinafter referred to as the
§ “lessee” whi(g'n expression shall where the context so admits, include heirs,

executors, administrators, representatives and permitted assignees) of the other

Yy

part.
4

HEREAS the Lessee has applied to the Government in accordance
with the Himachal Pradesh Minor Minerals (Concession) and Minerals
(Prevention lf Illegal Mining, Transportation and Storage) Rules, 2015
(hereinafter fgreferred to as the said Rules) for a mining lease for
collection/ exiraction of sand, stone & bajri for use in already established stone
crusher unit in respect of the lands hereinafter described in clause(b) and
deposited wilh the Government the sum of Rs. 25,000/-(Rs. Twenty five
thousand on") as security. (And whereas the lessee is in possession of a valid
Certificate of ?pproval); and lw\"‘”— _

()
" Director of

' ‘/“‘AI
sdﬁe:x‘s@ Himachal Pradesh
[ , Gangath, Distt. Kangra (H.P)
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T

feuraet w29 HIMACHAL PRADESH
149047

Now, t‘herefore, this deed witnesseth and the parties hereto hereby agree
as follows:- I

l.(a) In co'sideration of the rents and royalties, covenant and agreement
hereinafter contained and on the part of the lessee to be paid, observed
and performed, the Government hereby grants and demises unto the
lesseehall those mines/beds/veins/seams of collection/extraction of sand,
stone P bajri for use in already established stone crusher unit (hereinafter
-‘§\ referred to as the ‘said minor minerals’ ) situated, lying and being in or
E undell the lands which are referred to in clause (b) together with the
_\‘§\ liabilifies, powers and privileges to be executed or enjoyed in connection
§ here“?'th which are hereinafter mentioned in Part-l subject to the
‘ restrictions and conditions and to exercise and enjoyment of such
libertfes, powers and privileges which are hereinafter mentioned in Part-II

and srbject to other provisions of this lease.

(b) The area of the said lands is as follows:
i
All t tract of land situated at Village/Mauza/ Mohal Bhadroya in Tehsil

Indora, District Kangra, H. P. bearing Khasra Numbers 505, 1816/506,

4312629 1831%1692/512, 518, 1833/1694/519 & 1823/520 measuring 02-03-34
X K°§ {: a2z Hect4Pvt. land, Terrace deposit) or thereabouts delineated on the revenuc

map ‘Tatima) or site plan hereto annexed and bounded as follows:

Sk

Gangath, Dist Kangra (Hp) S UM
Adustries

¥ Himachal Pradesh




fwT 29 HIMACHAL PRADESH 149046
5
On the North by As per Revenue Record
&n the South by -do-
@n the East by -do-
On the West by -do-

(hereinafter referred to as the ‘said lands’ or ‘leased area’).

(c) 'ihe lessee shall hold the premises hereby granted and demised from
the 5/&' day of M, 2022 for the term of ten years

t"lence next cnsuing.

oy

8 PART - I

i

LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED
i AND ENJOYED BY THE LESSEE (S)

The foljowing liberties, powers and privileges may be exercised and enjoyed

by the lessee(s) subject to the other provisions of this lease deed:-

1.  To enter upon land and search for win, work etc: Liberties and power at
all timis during the term hereby demised to enter upon the said lands and
to search for mine, bore, dig, drill for win work, dress, process, convert,

\‘4&\299.2. carry alvay and dispose of the said minor minerals.

_-?T]'oflﬁ_n-z_ §

( s U/ /
G,w%mn ' ormg/Mm

Himachal Pradesh

10
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2. To sin.k drive and make pit, shaft and inclines etc.: Liberty and power

432292
Q|02

20

for or in connection with any of the purposes mentioned in this clause to
sink, ’ﬁve, make, maintain and use in the said lands and pits, shafts,
inclines, drifts, levels, water ways, airways and other works (and to use,
maintain, deepen or extend any existing works of the like nature in the
said lahds).

To br‘lg and use machinery, equipments: Liberty and power for or in
connection with any of the purposes mentioned in this clause to erect,
constr!lct, maintain and use on or under the said lands any engine,
machiflery, plant, dressing floors, furnaces, coke ovens, brick kilns,
worksliops, store-houses-banglows, godowns, shed and other buildings
and other works and conveniences of the like nature on or under the said
lands. |

To usq water from streams, etc.: Liberty and power for or in connection
with any of the purposes mentioned in this clause but subject to the rights
of any"existing or future lessees and with the written permission of the
Collectpr to appropriate and use water from any streams, water

coursc. springs or other source in or upon the said lands and to divert,

' o=

Himachal Pradesh

Gangath, Distt. Kangra (1.p)

11
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step up or dam any such stream or watercourse and collect or impound
any such water and to make, construct and maintain any water-course,
cultivated land, village buildings or watering places for livestock of a
reasonable supply of water as before accustomed nor in any way to foul or

pollute any streams or springs:

Provided that the lessee shall not interfere with navigation in any
navigable stream nor shall divert such stream without the previous written

permission of the Government.

To fell undergrowth and utilize timber and trees, etc.: Liberty and
power for or in connection with any of the purposes mentioned in this
lease deed, to clear undergrowth and brush-wood. Lessee shall not fell any
trees or timber standing or found on the said lands without obtaining prior
permission in writing from the concerned Competent Authority in case of

the forest area as per requirement of the Forest Conservation Act, 1980.

To get building and road materials, etc.: Liberty and power for or in
connection with any of the purposes, mentioned in this lease deed, to
quarry and get stones, gravel and other building and road materials
and ordinary clay and to use and employ the same and to manufacture
such clay into bricks or tiles and to use such bricks or tiles but not to sell
any such material, bricks, tiles.

To use land for stacking purpose: Liberty and power to enter upon and
use a sufficient part of the surface of the said lands for the purposes of
stacking, storing or depositing therein any produce of the mines and
works carried on and tools, equipment and other materials needed for
mining operations.
PART-II
RESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES
BY THE LESSEE

The liberties, powers and privileges granted under Part-1, are subject to the

following restrictions and subject to the other provisions of this lease deed:-

U Q9

i N0

Himachal Pradesh

, Gangath, Distt. Kangra (ILF)
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No mining operations within the limit of public works etc.: The lessee
shall not carry on, or allowed to carried on any mining operation at any
point with in a distance of 100 (hundred) metres from any railway line
except under and in accordance with the previous written permission of
the Railway Administration, two kilometres from the limits of Municipal
Corporation/Committee, one kilometre from the limit of Nagar Panchayat
or 100 (hundred) metres from National Highway/Express way or 25
(twenty five) metres from State Highway or 10 (ten) metres from other
roads or 50 (fifty) metres from any reservoir, canal or buildings or
inhabited sites except under and in accordance with the previous
permission of the Competent Authority. The Railway Administration or the
Joint Inspection Committee may in granting such permissions, impose

such conditions as may deem fit.

Notice for surface operation in land not already in use: Before using for
surface operations on any land which has not already been Used for
such operation, the lessee shall give to the Director of Industries,
Himachal Pradesh and the Mining Officer, two calendar months, previous
notice in writing, specifying the situation and the extent of the land
proposed to be so used and the purpose for which the same is required.

Not to use the land for other purposes: The lessee shall not cultivate or
use the land for purposes other than those specified in the lease deed.

Use of Mechanical Excavator for Mining: The mechanical mining in
river/stream bed shall be undertaken only with the help of tyre mounted
front end loader upto 80 Horse Power without backhoe with the

permission of the Director of Industries.

Mining Plan: The lessee(s) shall carryout mining operation in accordance
with the approved mining plan.
PART - III
COVENANTS OF THE LESSEE

The lessee hereby covenant(s) with the Government as follows:-

ez b

Himachal Pradesh

(iangath, Distt. Kangra (1.p)

13
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i 15 Rate of Royalty:

(a)

(b)

The lessee shall pay royalty on the quantity of the said minor
mineral removed from the leased area in advance at the rate
specified in the Second Schedule. However, as and when the
limestone is supplied by the lessee to the Industries other than lime-
kiln, royalty shall be paid by the lessee for limestone as major

mineral, whichever is more.

Mode of determination of sale price at the pit’s mouth: The sale

price of the minor minerals at the pit’s mouth shall be the current

market price for the mineral of the same grade less-

(i) Transport charges from the mine head to the nearest rail
head;

(i)  Railway freight from the rail head to the market; and

(iii) Estimated handling charges and other incidental expenditure

not exceeding five percent of the market price.

(c) For calculating the royalty, the lessee shall submit by the 10% of

every month to the Mining office, a return in Form-'G' giving the
total quantity of minor mineral(s) raised and despatched from the
leased area in the preceding calendar month and its value and in
case of mineral based industry the monthly electricity consumption
bill and other requisite details also. If the lessee does not deposit
royalty due for the preceding month by 10% of month, 24% per
annum simple interest will be charged for the default period after

10! of month.

? 2. Surface Rent: - The lessee shall pay for the surface area occupied by him,

surface rent at the rate of as specified by the Government per hectare per

annum in two half yearly installments. No surface rent shall be charged in

the private lands.

3. Dead

Rent:-The lessee shall also pay for every year, yearly dead rent at

the rate of Rupees as per 37 Schedule of H.P. Minor Minerals (Concession)

and Minerals (Prevention of Illegal Mining, Transportation and Storage)

““3\252?, Rules, 2015 per hectare per annum and as amended by the Government

62]|0922, from time to time.

(;an.ul, Distt. Kangra (HP)

wlh

14
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Provided that the lessee shall be liable to pay the dead rent or royalty in
respect of each mineral, whichever be higher but not both.

Working of newly discovered minerals: If any minor mineral, not
specified in the lease, is discovered in the leased area, the lessee shall
report the discovery without delay to the Government and shall not win or
dispose of such minor mineral without obtaining a lease therefore. If he
fails to apply for such a lease within 6 months from the discovery of the
minor mineral, the Government or the authorized officer may give the lease

in respect of such mineral to any other person.

To commence mining operations within one year and carry them on
properly: Unless the Government for sufficient cause permits otherwise,
the lessee shall commence mining operations within one year, from the
date of execution of the lease deed and shall thereafter conduct such

operations in a proper, skilful and workman like manner.

EXPLANATION: For the purpose of this clause ‘Mining Operation’ shall
include the erection of machinery, laying of a tramway or construction of a

road in connection with the working of the mine.

To erect and maintain Boundary Pillars, etc.: The lessee shall, at his
own expense, erect and at all times maintain and keep in good repairs
boundary marks and pillars according to the revenue map annexed to the

lease.

Accounts: The lessee shall keep correct accounts showing the quantity
and other particulars of all minerals obtained from the mines and the
number of persons employed therein and a complete plan of the mine and
shall allow any officer authorized by the Himachal Pradesh Government or
the Central Government in that behalf to examine at any time any
accounts and records maintained by him, and shall furnish to the
Himachal Pradesh Government or the Central Government with such

information and returns as it may require.

wy 99 8. To allow facilities to other lessees, etc.: The lessee shall allow existing

32—
0\ A YA =

s

Su
Gangath, Distt.

Strar

Kangra (1p) Himachal Pradesh

15
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10.

: B I

12.

W22

and future licensees or lease holders/contractors of any land which is
comprised in or adjoins or is reached by the land, held by the lessee,

reasonable facilities for access thereto.

To allow entry to Officers: The lessee shall allow any officer authorized
by the Himachal Pradesh Government and the Central Government to
enter upon any building, excavation or land comprised in the lease for the

purpose of inspecting the mines.

Returns - The lessee shall,-

(a) For calculating the royalty the lessee shall submit by the 10t of
every month to the Mining office, a return in Form-'G' giving the
total quantity of minor mineral(s) raised and despatched from the
leased area in the preceding calendar month and its value and in
case of mineral based industry the monthly electricity consumption
bill and other requisite details also. If the lessee does not deposit
royalty due for the preceding month by 10™ of month, 24% per
annum interest will be charged for the default period after 10t of
month.

(b) The lessee shall also furnish by the 15% April, every year to the
Director and other Officer(s) specified . in the lease deed, a
statement giving information in Form-‘H’ regarding quantity and
value of minor mineral(s) obtained during the last financial year,
average number of regular labourers employed (men and women
separately), number of accidents, compensation paid and number of

days worked and wages paid to them separately.

To strengthen and support the mines: The lessee shall strengthen and
support to the satisfaction of the State Government, any part of the mine
which in its opinion, requires such strengthening or support for the safety
of any railway, bridge, national highway, reservoir, tank, canal, road or

any other public work or buildings.

Information for using explosive: The lessee shall immediately give an

information in Form-‘I’ for use of explosive as soon as-

Sub Regs
Gangath, Distt. Kangra (H.2)

Himachal Pradesh

16
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13.

14,

15.

\ 16.
£

X

17.

(a)1 the workings in the mine extends below superjacent ground;
(b) the depth of any open cast excavation measured from its
highest to the lowest point reaches six metres;
(c) the number of persons employed on any day is more then
50(fifty); and
(d) the explosives which are used.
Maintenance of Sanitary conditions: The lessee shall maintain sanitary

conditions in the area held in by him under the lease.

To pay compensation for damage and indemnify the Government: The
lessee/lessees shall make and pay such reasonable satisfaction and
compensation as may be assessed by lawful authority in accordance
with the law in force on the subject for all damage, injury or disturbance
which may be done by him/them in exercise of the powers granted by
this lease and shall indemnify and keep indemnified fully and completely
the State Government against all claims which may be made by any
person or persons in respect of any such damage, injury or disturbance

and all costs and expenses in connection therewith.

Abiding by rules: The lessee shall abide by all existing Laws (Acts) and
Rules made thereunder enforced by the Government of India or the
Himachal Pradesh Government and all such other Laws (Acts) or Rules as
may be enforced from time to time in respect of working of the mine and
other matters affecting safety, health and convenience of the employees of
the lessee or of the public.

To report accident: The lessee shall without delay report to the Deputy
Commissioner of the District concerned and the Mining Officer or any
other officer authorized by him, any accident which may occur at or in the

leased area.

Delivery of possession of Land and Mines on the surrender or sooner
determination of the lease: At the end or sooner determination or
surrender of the lease, the lessee shall deliver up the said lands and all
mines (if any dug therein) in a proper and workable state, save in respect

of any working as to which the Government might have sanctioned

\LQ 2092 abandonment.
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To provide weighing machine: The lessee shall provide and at all times
keep at or near the pit-head at which the said mineral shall be brought to
bank a properly constructed and efficient weighing machine and shall
weigh or cause to be weighed thereon all the said minor minerals from
time to time brought to bank sold, exported and converted products, and
shall at the close of each day cause the total weights, ascertained by such
means of the said minor minerals, ores, products, raised, sold,
exported and converted during the previous twenty four hours to be
entered in the books of accounts. The lessee shall allow the Government
at all times during the said term to employ any person or persons to be
present at the weighing of said minor minerals as aforesaid and to keep
accounts thereof and to check the accounts kept by the Lessee. The lessee
shall give 15 (fifteen) days previous notice in writing to the concerned
Mining Officer of every such measuring or weighing in order that he or

some officer on his behalf may be present thereat.

To secure pits, shnﬁs, not fill them up: The lessee shall well and
properly secure pits and shafts and will not without permission in writing

willfully close, fill up or chock any mine or shafts.

Not to enter upon or to commence operations in the forest land: The
lessee shall not enter upon or commence any mining operations in forest
land comprised in the leased area except after previously obtaining

permission in writing of the Competent Authority.

To respect water rights and not injure adjoining property: The lessee
shall not injure or cause to deteriorate any sources of water, power or
water supply and shall not in any other way render any spring or stream
of water unfit to be used or do anything to injure adjoining land, villages or

houses.

Stocks lying at the end of the lease: The lessee shall on the termination
or sooner determination of the lease remove all extracted minerals from
the premises of the leased areas within three months and thereafter all

extracted minerals in the said lands left over indisposed, after the

22 termination or determination of lease shall be deemed to be property of the

Gangath, Disit. Kangra (H.p) Himachal Pradesh
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Payment of Taxes: The lessee shall duly and regularly pay to the
appropriate authority all taxes, cesses and local dues in respect of the
leased area.
PART-IV
RIGHTS OF THE STATE GOVERNMENT

Premature Termination of Lease: Where the State Government is of the
opinion that it is expedient in the interest of regulation of mines and
mineral development, preservation of natural environment, control of
floods, prevention of pollution or to avoid danger to public health or

communication or to ensure safety of building, monuments or other

structures or for such other purposes, as the State Government may deem

fit, it may, by an order, in respect of any minor mineral, make premature
termination of mining lease with respect to the area or any part thereof
covered by such lease:

Provided that no order making a premature termination of a mining lease
shall be, made except after giving the holder of the lease a reasonable
opportunity of being heard.

The Government may determine the lease: The Government shall have
the right to determine the lease after serving a notice on the lessee to pay
the dues within 30 (thirty) days from the date of receipt of the notice. If the
dead rent or royalty or surface rent reserved or made payable by the lessee
is not paid within 15 (fifteen) days next after the date fixed in the lease for
payment of the same, Government or any other officer authorized by it in
this behalf may also at any time after serving the aforesaid notice, enter
upon the said premises and distrains all or any of the minerals or movable
property therein and may carry away, detain or order the sale of the
property so distrained, or so much of it as will suffice for the satisfaction of
the rent or royalty due and all costs and expenses occasioned by the non-
payment thereof.

Determination of lease in public interest: The Government may by
giving 6 (six) months’ prior notice in writing determine the lease if the
Government consider that the area under the lease is required for

establishing an industry beneficial to the public in case of Government

| ¥%8 QﬂlL]and: ///i/
M3\ 2082 O
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Provided that in the state of National Emergency or war the lease may be
determined without giving such notice.

Right of pre-emption: The Government shall from time to time and at all
times during the term of lease shall have the right (to be exercised by
notice in writing to the lessee of pre-emption of the said minerals and all
products thereof lying) in or upon the said lands hereby demised or
elsewhere under the control of the lessee and the lessee shall deliver all
minerals or products thereof to the Government at current market rates in
such quantities and in the manner, at the place specified in the notice

exercising the said right.

Penalty for not allowing entry to Officers: If the lessee or his transferee
or assignee does not allow any entry or inspection under clause (9) of Part-
111, the Government may cancel the lease and forfeit in whole or in part the
security deposit paid by the lessee under rule 15 of the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,

Transportation and Storage) Rules, 2015.

Acquisition of land of third parties and compensation thereof: In
case the occupier or owner of a land in respect of which minor mineral
rights vest in the Government refuses his consent to the exercise of the
right and powers, reserved to the Government and demised to the lessees
or contractors, as the case may be, the lessees or contractors shall report
to the Government and shall deposit with it the amount offered as
compensation and if the Government is satisfied that the amount of
compensation offered is fair and reasonable or if it is not so satisfied and
the lessee or contractor shall have deposited with it such further amount
as the Government shall consider fair and reasonable the Government
shall order the occupier to allow the lessee or contractor to enter the land
and to carry out such operations as may be necessary for the purposes. In
assessing the amount of such compensation, the Government shall be
guided by the principles of Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Re-settlement Act, 2013 (Act No.
30 of 2013).

\ug|2e22 e
o3 | 2oL Ditectorof Indistries
: Himachal Pradesh
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PART-V
GENERAL
Cancellation: The lease shall be liable to be cancelled by the Government

if the lessee ceases to work the mine for a continued period of six months

—on

without obtaining written sanction of the Competent Authority.
Notices: Every notice by these presents required to be given to the lessee
shall be given in writing to such person resident on the said lands as the
lessee may appoint for the purpose of receiving such notices and if there
shall have been no such appointment then every such notice shall be
sent to the lessee by registered post addressed to the lessee at the address
recorded in this lease or at such other address in India as the lessee may
from time to time in writing to the Government designate for the receipt of
notices and every such services shall be deemed to be proper and valid
service upon the lessee and shall not be questioned or challenged by
him/them.
Recovery: Without prejudice to any other mode of recovery authorized by
any provision of this lease or by any law, all amounts, falling due
hereunder against the lessee may be recovered as arrears of land revenue
under the law in force for such recovery.
Forfeiture of property: The lessee should remove his property lying on
the said lands within three months after the expiry or sooner
determination of the lease or after the date from which any surrender by
the lessee of the said lands under rule 22 of Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015 becomes effective, as the case
may be. The property left after the aforesaid period of three months shall
vest in the Government free from all encumbrances and may be sold or
disposed of in such manner as the Government, shall deem fit without
liability to pay compensation therefore, to the lessee.
Security and forfeiture thereof:
(a) The Government may forfeit the whole or any part of the security
amount of Rs. 25,000/~ deposited by the lessee on breach of any

covenant to be performed by the lessee under this lease deed.

\u3| 2002
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(b)  The rights conferred by this clause shall be without prejudice to the
rights conferred on the State Government by any other provision or
this lease or by any law.

() On such date as the Government may appoint within twelve
calendar months after the expiry of this lease the amount of
security deposit paid in respect of this lease shall be refunded to the
lessee in case there is no violation of terms & conditions of this lease
deed. No interest shall run on the security deposit.

Survey and demarcation of the area: When a mining lease is granted by
the Government, arrangements shall be made, if necessary, at the expense
of the lessee, for the survey and demarcation of the area granted under the
lease. The lessee shall have to bear actual expenses of the staff deputed for
the work. Actual expense will include traveling allowances and daily
allowances and salary of staff plus 10 percent as instruments charges.

Rights of lessee to determine the lease: The lessee may determine the

lease at any time by giving not less than six calendar months notice in

writing to the Government after paying all outstanding dues of the

Government,

Applicability of rules: The lessee shall work according to Mines and

Minerals (Development & Regulation) Act, 1957, the Metallifurous Mines

Regulation, 1960, Mines Act, 1952, Himachal Pradesh Minor Minerals

(Concession) and Minerals (Prevention of Illegal Mining, Transportation

and Storage) Rules, 2015, Himachal Pradesh Minor Mineral Policy, 2013

including other rule of law applicable from time to time. The contravention of

any provisions of Act or its sub-ordinate legislation shall amount to
cancellation of contract.

The lessee shall deposit demarcation expenditure if demarcation needs to

be carried out by the Department and the lessee shall enter the land only

when the demarcation of the area is got conducted from the Revenue

Department in the presence of Departmental officials and boundary pillars

are raised.

The lessee shall at his own expenses erect and at all times maintain and

keep in good condition boundary marks and pillars necessary to indicate

212
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the demarcation shown in the revenue record annexed to the lease deed.

Mining operation shall only be allowed after getting a certificate from the

concerned Mining Officer that demarcation of the area has been done as

per the plan and that concrete boundary pillars ojf atleast 3 feet height
have been raised.

The lessee shall have to submit a plan to the Mining Officer for approach

road in order to give a reasonable & shortest approach to the mine and to

the mines of adjoining lessees.

The lessee shall do mining in a scientific and systematic manner, and to

ensure the same.

(a) Dumping sites for mine waste and top soil shall be provided in such a
way so that there is no damage to the adjoining land and the same does
not roll down the slope. Top soil shall also be used for afforestation
purposes in the barren/exhausted pits.

(b) Diversion dams and other engineering structures as advised by the
Department from time to time, at different suitable sites shall be got
erected to arrest and channelize the flow of water and also to avoid
erosion of the land, causing siltation of nearby natural water bodies.

(c) The loading/unloading points in the mine areas shall be developed in
such a way that no hindrance is caused to the traffic and no material is
stacked within the acquired width of P. W. D. road.

(d) All precaution shall be taken to check air pollution, water pollution and
noise pollution, as per the standards of H. P. State Environment
Protection and Pollution Control Board. Further, the lessee shall obtain
the consent of H. P. State Environment Protection and Pollution Control
Board under the provisions of Water Act, 1974 and Air Act, 1981.

(e) Visual impact caused due to dug-out areas and waste disposal areas
shall be controlled by undertaking afforestation on worked out areas,
waste disposal areas and in the areas where no working is proposed.

(f) Labourers shall be provided with safety equipments like boots, helmets,
ropes, ear plugs and even filters. Site services like rest shelter, drinking

water and first aid facilities shall also be provided at the mining site.

13. The lessee shall pay royalty on the Scheduled rates as specified in H.P.

U3\2s29
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Director of Industries
Himachal Pradesh
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18.

19.

Minor Mineral (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015, The royalty shall be charged on
the basis of actual production which will be computed based on

consumption of electricity and other measures.

In case the lessee does not pay dead rent/surface rent in two half yearly
installments on the 15% April, and 15% October each year during
subsistence of lease, simple interest at the rate of 24% per annum shall be

charged for default period.

The lessee shall not carry on or allowed to be carried on any mining
operation at any point within a distance of 100 metres from any railway
line, except under and in accordance with the previous written permission
of the Railway Administration or 100 metres from edge of National
Highway or 25 metres from edge of State Highway or 10 metres from edge
of other roads or 50 metres from edge of any reservoir, canal or buildings
or inhabited sites except under and in accordance with the previous
permission of the Competent Authority. The Railway Administration or the
Joint Inspection Committee may in granting such permissions, impose

such conditions as may deem fit.

No approach road from P.W.D. road shall be allowed to lease area, unless
lessee/ contractor obtains written permission from XEN, PWD for making
road leading to all intake places from the PWD roads.

The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/- per truck
on extraction and export of sand, stone & bajri to the concerned Gram

Panchayat through the concerned Mining Officer.

If necessary, the lessee shall have to erect check dams and other retaining

structures to check the banks or soil erosion during mining activities.

The lessee shall be bound to fulfill all the conditions as laid down by the
Joint Inspection Committee and other Departments and as specified in H.
P. Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,

\L"S\’.'LDTL Transportation and Storage] Rules, 2015.
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The lessee shall work in the mining lease area as per the conditions
stipulated in the EIA Clearance issued by the State Level Environment
Impact Assessment Authority, SEIAA, Himachal Pradesh, Govt. of India
at Department of Environment Science & Technology, Paryavaran
Bhawan, Near U. S. Club, Shimla-1 vide letter F. No. HPSEIAA/2021-869
dated 18.11.2021. Before the execution of mining lease the lessee shall
furnish an undertaking in the shape of affidavit to effect that he shall be
solely responsible for the due observance and compliance of the conditions
stipulated in Environment Clearance granted to the said mining lease
area. The lessee shall obtain the EIA Clearance after the expiry of EIA
Clearance dated 18.11.2021 which is valid for a period of 5 years and
submit the same in this office and shall not carry out the mining operation

without environment clearance.

After expiry of every 5 years of grant of mining lease working in the leased
area may further be allowed by the Director of Industries on the basis of
review & recommendations of the committee constituted by him for the
purpose & after being satisfied that the lease area has been developed by
the lessee in a scientific manner & has paid all Govt. dues on regular

basis.

The lease holder shall submit an application for review of working the
leased area before six months of expiry of every five years. On review, if it
is found that the lessee has not developed the leased area in a systematic
& scientific manner as per the provisions of mining plan & he is in arrears

of Govt. dues, the lease shall be liable to be terminated prematurely.

The lessee shall obtain consent of the H.P. State Environment Protection
and Pollution Control Board before start of mining operation, separately

under the consent mechanism,

24. The lessee shall be bound to comply with all the directions and
instructions if any issued by the Hon’be High Court, H.P as well as by the
State Government from time to time with regard to mining operation and
stone crusher.
431207 B
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Director of Industries

Himachal Pradesh

25



744

19

N? 0241527 ‘%’ BHimachal Government Judicial Paper

25. The lessee shall carry out mining operation in the lease area strictly in
accordance with approved Mining Plan and as per Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of illegal Mining,
Transportation and Storage) Rules, 2015,

26. With regard to the local objections if any, raised by the local people, entire
responsibility to settle the issue will be of the lease holder.

27. No quarrying operation or mining shall carried on or permitted to be
carried on by the Mineral Concession holder upto any point within five
meters from the outer periphery of adjoining land as a safety zone.

28. The lease holder shall not store/stack any material in the acquired width
of PWD road without the specific permission of the competent authority.,

29. No mining shall be allowed in forest land without permission from the
competent authority of Forest Department including any other land where
there is growth of trees.

80. No mining shall be allowed in areas which may cause aesthetic/visual
degradation near any known tourist spot.,

31. No mining shall be allowed near to the site of culture, religious, historical,
archeological or scenic importance.

32. No mining shall be allowed near habitation, where it is likely to cause
noise beyond the permissible limit and vibration problems, due to blasting

\g\ or operation of machinery.
§ 33. The lessee shall take adequate steps to control and check soil erosion,
debris flow etc. by raising various engineering structure.

34. No mining shall be allowed where subsidence of rocks is likely due to steep
angle of slope.

35. No blasting shall be resorted to without taking proper license under the
Explosive Act, 1984,

\43)2022 o
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Director tries
Himachal Pradesh
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No quarrying operation or mining shall carried on or permitted to be
carried o%by the Mineral Concession holder upto any point within five
meters from the outer periphery of adjoining land as a safety zone.

The lessee shall employ/retain consultant as per classification specified in
rule 55 of Himachal Pradesh Minor Minerals (Concession) and Minerals

(Prevention of illegal Mining, Transportation and Storage) Rules, 2015.

Any other conditions as required for regulating the mining activities could

be incorporated at the time of execution of mining lease deed agreement.

The lessee shall install the weighbridge at his complex for weighing the
raw material as well as finished material being dispatched and maintain a

proper record of the same.

The lessee shall procure the clearances/permissions if any required from

any other department/agencies at his own level.

The party shall settle the dispute, arises if any, between him and land
owners/ co-sharers/ right holders at his own level and shall indeminify the
Govt. in this behalf.

The execution of this mining lease deed is subject to the final outcome of
the proceedings initiated by lodging FIR No. 0082 dated 25.6.2020.

The execution of this mining lease deed is subject to final outcome of
decision of the Hon’ble High Court in CWP No. 1481/2018-titled as Pawan
Kumar V/s State of H. P. & Ors. and compliance of all codal

formalities/orders.

The lessee shall, after ceasing mining operations, re-grass the mining area
and any other area which has been disturbed due to mining activities and
restore the land to a condition which is fit for growth of fodder, flora, fauna
etc., at its own cost, in compiiance to the directions passed by the Hon’ble
Apex Court vide order dated 08.01.2020 in Writ Petition (s) (Civil) No (s)
114/2014 titled as Common Cause V/s Union of India & Ors.

=
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The lessee shall pay contribution to District Mineral Foundation Fund and

all the applicable taxes/funds in lieu of mineral concession.

The mining lease deed will be executed at the capital of the State of
Himachal Pradesh subject to the provisions of Article-226 of the
Constitution of India. It is agreed upon by the lessee and the State Govt.
that in the event of any dispute in relation to the area under mining lease,
conditions of the lease deed and in respect to all matter touching the
relationship of the lessee and the State Govt. suit or petition shall be filed
in the Civil Court at Shimla and it is hereby expressly agreed that neither
Party shall file a suit or appeal being action at any place other than the

Court named above i.e. Shimla.

As per Rule 16(2) of the Himachal Pradesh Minor Minerals (Concession)
and Minerals (Prevention of illegal Mining, Transportation and Storage)
Rules, 2015 the lessee shall submit renewal of mining lease application

before one year from the expiry of lease period.

IN WITNESS WHEREOF these presents have been executed in the

manner hereunder appearing the day and year first above written.

For and on behalf of the lessee

Wassunr—1abld Tekausic e
o R “1&% Gangath, Distt. Kangra (117
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For and on behalf of the

\\.\3 Governor, Himachal Pradesh
2522  Director of Industries
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‘ - } Annexure R-15/2
REGISTERED
No. Udyog-Bhu(Khani-4)Laghu-840/2019
Govenment of Himachal Pradesh - 33K
Department of Industries
*Geological Wing"
Dated; Shimla- 171001, ) Q, g.. 2021
To
. Pawan Kumar,
Prop:- M/s Bhandral Stone Crusher,
Village Gagwal, P. O. Bhadroya,
i Tehsil Nurpurs, District Kangra, H. P.
6- Subject:- Approval of Mining Plan of area applied for grant of mining lease for
g collection/extraction of sand, stone & bajri from Khasra Nos. 505, 1816/506,
1831/1692/512, 518, 1833/1694/519 & 1823/520 over an area measuring 02-03-34
Hect. (Pvt. land, Terrace deposit) falling in Mauza & Mohal Bhadroya of Tehsil
Indora, District Kangra, H. P. for which letter of intent has been issued on
iy 17.12.2020.

In exercise of powers conferred by Rule 36 of Himachal Pradesh Minor Mineral
(Concession) and Minerals (Prevention of lllegal Mining, Transportation and Storage) Rules 2015, | hereby
approve the above said Mining Plan for the purpose of obtaining Environment Clearance of the area applied for
grant of mining lease for which the letter of intent has been issued on 17.12.2020. The mining plan is approved for
a period of five years from the date of execution of mining lease deed. This approval is subject to the following
conditions.—
1. That the Mining Plan is approved without prejudice to any other laws applicable to the mine/area from
time to time whether made by the Central/State govt. or any other authority.
That this approval of the Mining Plan does not in any way imply the approval of Govt. in terms of any
other provisions of the H. P. Minor Minerals (Concession) Revised Rules, 1971 now repealed as
Himachal Pradesh Minor Mineral (Concession) and Minerals (Prevention of lllegal Mining, Transportation
and Storage) Rules 2015 or any other laws including Forest (Conservation) Act. 1980, Environment
Protection Act, 1986 and the rules made there under and other relevant statutes, orders and guidelines
as may be applicable to lease area from time to time.
hat the Mining Plan is approved without prejudice to any orders or directions from any Court of
petent jurisdiction.

in case State Geologist, Geologist, any other inspecting officer/official of Geological Wing
iment of Industries, after field inspection notices that proposals made and workings shown in the
‘lease by the RQP need certain corrections/ amendments due to change in conditions either
or man made, the inspecting officer can recommend necessary amendments in the Mining Plan at
time in the interest of environment and mineral conservation.

S€ holder shall procure Environment clearance from the competent authority as per
Assessment notification, 2006 and amendements/notifications issued time to time

FAEY. TR
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amendments in the Mining Plan by thohuu
8. That in case Mining lease is not renewed

the mining operations and permit continuation of
conditions in the mine as envisaged under the s

: 13. That if any thing is found to be concealed as req
‘ mining in the context of the Mining Plan and the
‘ approval shall be deemed to have been withdrawn

14. That in case of any violation of terms and cor
deposited by the said lessee shall be liable to
Enclosed:- Copy of approved Mining Plan.
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2 Status of the Appllcant
3 Mineral which the Applicant intends to m
14  Period for which the mining lease is !
1.5 Name and Address of HP.R.Q.P. prepamcdw
1.6 Name of Prospecting Agency...........

2. IpcanonandAppmachoftheam(Imtion
2.1 Toposheet details
22 Location Detail of the area
23 Sub- Divisional Officer (Civil) ..........
24 Distance from important places mKil_
pproach of the Area: -

33 Chmatc of the Area
3.4 Rainfall.
3.5 Any Other Important Feature: -

3.6. DescnpuonofthcAmmwhlchtbe

PART-1I........ -

DESCRIPTION OF Geouonmo 0GY

l 1 General vees
1.2 Slope angle: Description of i

1.3 Type of drainage in the area.
1.4 Susceptibility of arca to'liodi
1.5 Springs in the am

2. GEOLOGY
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MININE PLAN OF MINOR MINERAL LEASE OF 530 PAWAY KUMAR, PROP, M/s MIEANDRAL mmmuﬂurnmmmw
EANGRA JMACHAL FRADESIE FOR EXTRACTNNTLLICTION OF AND, STONE AND RAJI PROM KHALEA 0. S08, I R16/500, 131/ 1691 /S11, S 1A JRII/1499/549 &
TAZI/1T0 MEARUARING #1.87 84 WECTARES (PRIVATE LAND TERRACK DEPOMT) FALLING IN MAGULA & WOMAL BNAGROTA, MEASURING 8274 30 MECTARES
(PRIVATE LAND. TENNACE DEPOSIT) OF TENSH INDOR

4. MINE DEVELOPMENT AND PLAN OF PROGRESSIVE MINING:-
4.1 Proposed method of development/working of the deposit
4.2 Development and production programme for the five years ..
4.3 Year-wise production, overburden, run of mine, salcable mineral,
waste details to be given with charts and graphs, drasssnpsssssisissssansi
4.3 () Development and Production at the end of the 15t year (Plate No.4
4.3(b)Dcvclopmanlndproducﬁonutl_lcmdbf2_nd_ye§i’_ -5)...
4.3(c) Development and production at the end of the 3rd year
4.3(d) Development and production at the end of the 4th year

4.3(c)  Development and production at the end of the Sth
4.4 Proposed rate of production when mine is fully developed a
mine afler its opening: - ..., ‘
4.5 Balance material available in the arca afier five years of pre
year of mine closure.......,
4.6 Salient feature of mode of working (Manual, semi me
explosives). : 2 veds 109
4.7 Extent of mechanization: Type of machinery/ equipment
4.8 Blasting

4.9 Mine drainage: i
4.10 Waste Management:
4.11 Describe the end use of minerals: Captive cons
mediatory/consumers ctc. avisdis

1.3 Land Usc Details of
14 -
1.5
1.6
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AINIVE PLAN OF MIVOR MIVERAL LEASY OF €% PAWAN NTNAR PROP, W/s RRAVDRAL mmmmu
CAVERL, NINACHAL mmmmmmummmmmmnmmﬂ
muawmum-maww

1822/328, uunnuwunumnmnmnw

lmnnwmmaaquwm ! (ANERA HIMAON
MINING PLAN OF MINOR MINERAL mss dt
SH. PAWAN KUMAR, PROP. M/s BHANDRAL sra CRUSHER

VILLAGE GAGWAL, P.O. BHADROYA, TEHSIL NURI'UR. n)frﬂ
CHAL PRADESH; FOR EXTRA CTION/COLLECTION OF s.mn,
BAJRI FROM KHASRA NO. 505, 1816/506, 1831/1692/512, 518, 1833/16
MEASURRING 02-03-04 HECTARES (PRIVATE LAND TERRA CBD a
IN MAUZA & MOHAL BHADROYA, MEASURING 02-76-30 'LIF jr‘ kS
(PRIVATE LAND, TERRACE DEPOSIT) OF IEHS{L / /mg,.,(

DISTRICT KANGRA, HIMACHAL PRADESH

HIMA

1. Introduction:
mining lcase for extraction of Sand, Stonc and Bajri over m’f“
1816/506, 1831/1692/512, 518, 183311694/519 & 1823/520“’

Kangra.Himwhall‘ndeshvideoMu'no. Udydg‘_-"s'jhii; Kl
12-2020. The minor mineral extracted ﬁom' mh quarry.

Rules, 2015.

36
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RRANDRAL GAGWAL, NURPUR. DESTRICT
MENING PLAY OF MINOX MINERAL LEASE OF S PAWAN XUMAR FROP M/ STONE CRUSNIR, VILLAGE O RADROYA, ww‘
KANGRA, MIMACHAL PRADENE mnmummnwrmnummmmnmmnmmwm
TRZI/520, MEASURRING 020004 MECTARES [ PRIVATY LAND mammuumlmmmwm
(PRIVATE LAND, TERRACE DEPOAIT) OF TENSIL

1. GENERAL o AR ‘
L.1.1 Name and address of the applicant foy Gy
1.1.2 Name of the Applicant

1.1.3  Address of the Applicant

1.2 Status of the Applicant

1.3 Mincral which the Applicant intends to mine .'
The Applicant intends to mine Sand, Stone & Bajri from

stone shall be used in already established stone crusher !

Bhandral Stone Crusher”

14 Period for which the mining lease is granted
Thcpmodofmmmglascshallbcdecxdedmf

Mining, Tmnspomuonmdsmue)llules,zm Howev:
lease period is 15 years. T & s

- )|
1.5 NalleudAddnaofH.P.R.Q.P”'
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RMANDAAL STONE CRUSHIR VILLAGK GAGWAL FO EHADRTUTA TEMUL SURFOR BOYTRNY
CTONY AND BAJRI FROM ENALRA B0 PRIA/ SO0 TRIS/IANI/SIARIR RTINS I0M/51v A
SIVATE LAND FERRALY DEron FALLING IN MAUZA & NONAL BEADROYA MEASURING 82-76-70 MELTARES

# TINS INDORA DISTRICY KANCRA MIMACHAL PRADEIN

Latitude Longitude
A 32°1526.67"N 75°41'12.54"E
| B 32°15"25.15"N. 75°41'9.77"E
_C 32°1524.19"N 75°41'6.64"E
32°15'26.78"N 75°41'3.54"E
32°15'29.77"N 75°41'7.90"E

Point
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TR WCRPUR. METEXT
' CACWAL PO EEADSOTA TER 4
CTONE CRUSNIR, FILLAGE GAK 1ANE TV A

OF. M3 MLANDA U ACs 1are
NINENG PLAN OF MINGI NINERAL LEAST OF S PAWAN KUMAR, PROP. 3 - 5 S25 PRI SN TN/ IONL/SLL KIR
ANGEA MIMACa a SCTION FCTION OF SAND. STONE AND RUR! FROM KNALRA e 39 MECTARES
GRA, NE AL PRADEDN PO FYTH z

. 2 [ ENADROT L WELTIWING &
T LAND TERRACK DEPOSIT) FALLING IN MAUZA & MONAL BNA . 7
| MEASURRING 02 4500 NETTARSS (PRIVATT e
¥ DOPCUT) OF TENSI INDORA, DS TRICT KANGRA, NINACUAL FRADS
RIVATE LAN e 3

e 505, 1816/508,
Land jri over an area situated in Khasra No. |
Use Land Cover Map for Extraction of Sand, Stone and Bajri Terrace Deposit),
1831/1692/512, 518, 1833/1694/519 & 1823520, luwﬂng 02-03-04 Hectares (Private Land,

Falling in Mauza & Mohal Bhadroya, in Tehsil Indora, District Kangra, Himachal Pradesh
e T mrave

— 1 A g
&

res
1

RNWTN
1

WUTN
A

smsa .k

T50E T RE ’l‘é"[ T

Figure 2: Land Use Land Cover of buffer 5 km showing the lease area and !!mﬁ!!!! :
2.2 Location Detail of the area

Table 2: Showing Details of the Area

1816/506
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KAVCRA MIMACEAL PEADENG JOR FYTRACTIONCOLLECTION OF SANR,

mmnmmuuummmmnunmm' INé
jmﬂunm UM.

3 | 1831/1692/512 | 00-01-15 Awul Lo
At W ¥
mj‘ N .;.-.g 3!

fup (P12 00-06-30 | wodeem |Land

o | Kubi | Private
s [1833n694/519 | 000242 | L | oy

WA

6 | 1823/520

TOTAL

Address Details
Village _ = |
Patwar Circle y
Teheill

4

23  Sub-

40



759 41

WL VURPUR, INTRNCT
YA -
L BN

AL P4
ONT (RISHER VILLAGE GALW baRE 2 I8

1IAN/SIY R
-. ) 5
MENENG PLAY OF MINOE MINERAL L2457 ¢ AN PAWAN KUMAR PROP M % BMANDRAL

£ LE1/508, 1R 1/Y

. ¥ » y FROM KNASRS M0 : | asmsnns
RANGRA MivAAL P rom Ex TR now LLECTION OF SAND. STONE AND BUR it I
RRIN r MALZA & NOMAL B " o v
S i ’:“‘. ﬂ"“'“.‘.”’.“”; gtk el MIMACHAL PRADIN —
r NIL PERRACE DEFOSITI OF TINS INDORA DISTRICT KANGRA N "
PRIVATE (A ' i) ¢ pre——

25 Appll;)acl:«'f the Area: - il Nurpur, Distnct
The mining lease arca is situated near village Bhadroya of Tehsi

velling 8
Road, after tra
Kangra. The lease area is approachable from NH-44 Jalandhar-Pathankot VEL
' 8 of 18 a turn on
kms from Damtal, At village Bhadroya just before Chakki bridge take o5 meea
; of 500 me
Damtal Road after travelling 2 kms take a turn towards a umetalled road
leads to the quarry site.
. 505, 1816/806,
Location Map for Extraction of Sand, Stone and Bajri over an area situated in K:‘:{;;‘: Terrace Deposit),
1831/1692/512, 18, 1833/1694/619 & 1823/520, Measuring 02-03-04 Hectares (Priv Sl Pradesh
Falling in Mauza & Mohat Bhadroya, in Tehsil Indora, District Kangra, Himac

e

Meey

3. PHYSIOGRAPHIC ASPECTS OF THE AREA
3.1 General

The Kangra district lies between Siwglikjnklmer Himalaya. The lesser
Himalaya s located in north western India in '!h'eu l@ﬂlﬂl Uttar .
Pradesh, in north central India in the State of S '
in height. The Kangra district cover as area of

le. | Himalaya, bordered by Punjab and

g
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™
s FUAN OF MINOR MINERAL LEACE OF SIE PAWAN KUMAR, PROR M/ MANORAL ATONE CRUSHER, VHIAGK CAGWAL PO ABROYA, _m q
KANGRE NIMACRAL PRADESH, 708 EXTRACTION/COLLECTION OF SAND, STONEAND RAJRS FROM KHAKRA N SO 10187504 INV1/149L/0E2 NIN, .

yezassse -um-mcn«'«mwmnummamnmnmmommumuwm ey |
ATELAND, TERRACK OF 1INt INDO 2

north, cast, south respectively. The elevation of the district above mean
varies from 500 meters to more than Gwommmodm%,
exposed, the topography represents a series of parallel hill ranges
valleys. These valleys are very fertile. The high peaks where ﬂ
eters above MSL remains covered with snow. Many streams exist
fed and many get water from the rains. ' '

The Dhauladhar Mountains defines the northern llmﬂﬂ&

. srcet e PRt et o
Chamba district. The peaks of these mountains experience he Vi

exhibits precipitation and rugged topography. The Shiwalik ran

in

and forms small hillocks. s sl
Geomorphology Map of District Kangra

A Poease I Gaow Pein

ARl Pan

3.2 Altitude, General T¢rrain
area: - % o
The map of the inmg.

42
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:':1:: PLAN OF Mivow NINERAL LEASE 0F 1, PAIWAN KUMAR PROP. M/ BIANDRAL STONE CRUSHER, VILLAGE GAGWAL P.0. READROYA, ""‘ = N -'m"’ l.
oL :."N‘l:uuul Fraoroy, FOR EXTRACTION /COULEETION OF S4ND, STONE AND BRI FROM KNASIA NO. 505, 1816 /504, 1K11/1692/512. $1 1433/1
¢ ASURRING 028004 MCTAKES (PRrvaTE LaND TERRACE DEPOSIT) FALLING Y MAUZA & MORAL SHADROTA MEASURING 3-74-30 MECTARE
(TRIVATE LAND. TERRACE DEPOSTT) GF TENSIL INDORA, DISTRICT KANGRA NINACHAL PRADESH

3.3 Climate of the Area
The region has four distinct seasons. The area experiences severe winter from December

to March followed by severe summer season lasting from April to June. The area receives rain
fall under the influence of south -west monsoon from July to mid-September followed by post -
monsoon season lasting up to November,

The terrain in gencral has profound influence on the temperatures of a region. The
emperature generally rises from the beginning of March till June, which is the hottest month of
the year with mean minimum and maximum temperature of 25.6°C to 44°C respectively. With
the onset of monsoons by the end of the June temperature begins to fall. The drop in day
{emperature is much more than the drop in night temperaturc, The night temperature falls rapidly
after the withdrawal of monsoons by mid-September. The month of January is cooler month with
the mean maximum and minimum temperature being 24°C and 1.7°C respectively. Under the
influences of western disturbance, the temperature falls appreciably during winters and it may go
even below 0° C.

Humidity is generally low throughout the year. During summer scason, humidity is
lowest 36 %. During monsoon months, it goes as high as 80-90%. The highest levels of humidity
arc observed in the month of August. The average humidity during synoptic hours is 53% and
62% respectively. Snow fall is received in the higher reaches of Dhauladhar ranges. Average
minimum and maximum temperature are 3°C and 45°C
in table 10 and month wise detail of temperature is shown in graph: _
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ATNIVE LAY OF MINOR MIVERAL LEASY OF X PAWAN KUMAR PROF. A/ B3 NDALL STONE CRMMNER, VILLACK GAGWAL P2
AVGRA MONACNAL PRADESH mmwmuummulmmnumw‘ L

1Ly wu-u«mu-manwmmmuwnumm_ -
TH LAND. TERRACK DA OF TEINSI INDORA, DISTRACY KANGRA MINACIKEL

Kangra
Max, Min and Average Temperature (70

om YTD

Figure 5: Chart Showing M

3.4 Rainfall NS
The Una district can be divided intof fhe
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MINING PLAN OF MINOR MINERAL LEASE OF SH PAWAN KUMAR, PROP. M/s RNANDRAL
KANGAA HIMACHAL PRADESH FOR EXTRACTION/COLLECTION OF SAND, STONE
TR21/520, MEASURKING 82 0104 NECTARES (PRIVATE LAND TERRACK DEPOSIT) oy
(PRIVATE LAND. TERRACE DEPOSIT] O ,

PARTETE
cHb o iR mid .
DESCRIPTION OF GEOMORPHOLOGY AND MINE DE)

1.1 General k
In geology, a terrace is a step-like lar Aot Rive

Khad Terrace is formed of Ston'e,gs*-:.llJ

and stonc being more predominant.

1.2 Slope angle: Description of ridg
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o Sio NINERAL LIAST OF 98 P4 AN KUMAR, PROS ALY BRAADRAL

P \ m"“.. PO EXTRACTION/COLLITTION OF SAVD, STONS AND RUKTF
W SECTARES (POIVA TE AANG TERRACE DIPORIT) FALLING IV NA
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STONE (RUSNER. VULACE

LRA A NOMAL

CAGWAL PO RHADROYA, TENCI
8/506 101/1492/S1Z 318
BADROYA, MEASURING 82-76-38 HECTAREY
KAVGRA MIMACAL PRADESH

FOM ANASRA VO sas 1)

[PRITA Y LAV, TERAACK INPOINIT) OF TEICU INDOSA DITRICT
vt

Relief Map of District Kangra
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WIAVORAL cmmmmuuunﬂ. ) W
WMIWMMM
IIMOMIM
ISTRICT KANGNA

AN KUMAR, PROR M/
SN ENTRAL noN/cni N 0 SAND fToNe AND
NN (PRIVATE AN FEMRACE DEPONIT) FALLING NN

JANI FERRACE DRpastT) OF AL INDY)

MINIVE PLAY OF MiNoR MNENAL LEAMK OF SN PN

KAVGRA HIMATHA FRADEM

1IN MEATURRING 81 008 HICTA
PIVATE

2. GEOLOGY
2.1 Geology of the Lease Area
The Himalayan mountain

tin ranges extend for over 2400 km length from west to ull-
extremely complex as it represents & site of continental eolllllon. \
Plate and the Eurasian Plate led to joining of the two oontlncn A,,
by a lincament. Two rivers - Indus in the west and Tsangpo | ‘,,‘ﬁﬁ,
which is also known as Indus suture zone, We will study the S ‘K‘i L
Indus suturc zonc in the north and the Indo-Gangetic lllnvill et nl

Tectonically the Himalayas can be divided into four mqg_h‘yl ar

From north to south the zones are:

. Tethyan Himalayas .. o
. Cootral Crystalline Zouo (. P
. Lesser Himalayas

. Outer Himalayas g
The Central Crystalline Zone u Muty. Fros n
intrusions of Tertiary age. Thls' Zon¢ '{h\a‘lJ 'f?
zone separates the northern Tethyan Himalaya:
zones contain sedimentary rocks ¢ m"’d ,

basement. Whereas the Tﬂhm“iw.y“, i,,
N

system roughly

moun

4

devoid of fossils.
Glzox.oclcm'.m{'3 Hi

48
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MENINN PN 6 Mo MO L3t 00 1 PUWAN AUMAR FIOR Ay MIANDRAL STINE CRILHER, VILLAGE €AGWAL 1.0 ) = mu.wuwln‘ i
NANGRA M oL PRABCY pow EXTRACTION COMLICTION OF SAND. STONEAND IAJRS FROM KHASRA NO. S04 1R14/508, lnl/lm/lll.'l‘l:u- L
PRI VAR o2 WTOEMRCTARESY (PROA TR LAND TENRACE LEPOSIT) FALLING IN NALZA & MOWAL RIADROTA, :

LERIVATR LAND TRRRACK DEMOIT) OF YRS DTRICT

ranging in age from Proterozoic to Quaternary, The oldest rocks are of ui

Proterozoic age, comprising canrbonaceous phyllite, schist, gneiss, ?w ‘
Ghoghar Dhar (Undifferentiated Proterozoic age) oceurs as an i"MVé ¥
roup of rock. This granite body s well foliated and composed of gncisses,
aplite and basic veinlets, The Sundernagar Group of Rocks of Meso-

fepresented by quartzite with basic flows. The Shali Group of Rock
Comprising limestone,

consists mainly,

dolomite, (at places stromatolytic) slate, &
of olive-green shales and grey shales. At the top,
exposed; this band of white quartzite has been taken as the mar
Subathu sequence. The thick sequence of brackish and freshwater
succeeding the fossiliferous marine Subathu are classified as Dhara
Dharamshala Formation are widely exposed in the Mandi P‘n“ 1§
autochthon, these rocks are exposed, in the core of the Sarkaghat &
of Middle Miocene of Early Pleistocene age comprises coar
snndslonc. clay. and conglomm. The -
Alluvium) along prominent channels cot
along present channels of Middlc to L.
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MINING PLAY OF MINOR MINERAL LEASE OF S0 PAWAN KUNAR PROP. M/x RIANDRAL STONE CRUSIER, mm
KANGAA HINACHAL PRADLSI PR EXTRACTION/TOLLICTION OF SAND, STONE AND RAJM! FHOM KHASAA NO. $45, 1K14/50 L n,

FE21/230 MEASURRING 02 00 04 IECTARES (PRIVATE LAND 1nuammumwmm‘m A
(PRIVATE LAND, TERRACK DEPOSIT) OF TENSIL INDORA, DISTRICY

At Huitalymw near Bilupur the Lower Smlik‘ is leen

Pascoe, 1964)
The Siwalik Group is divisible into three subgroups re
Upper on the basis of lithostratigraphy ('l'ablo—-Kuunllaﬁﬂfmd. Ra
Lower Siwalik Subgroup ¢ « A
The Lower Siwalik subgroup oonmtsumtull;(of a

Sub Lithology
Group

Upper
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RPNV TN MR ML A 0 0 VAN N B My M NRAL SR EROENER BIAAGH SR RO MRAAROTA, TENGIE AT A 1
ANV RIS P AN 0 NS ETANY AN 81 FOM RIASAA Mh 388, AT HUSAIASIR M
TRELTIER MRALORIN 056 B0 HAE AR P 1 LAV Ommumuuumwuwu & MOAE WA A, uma THA0 NECT:
o MR LAY SR i Bt i i 4 AL PRAREY

he Lower Siwalik ot Jawalumukl 1600 m in thickness. Several NM‘V"‘“'? "‘7
possible v the basix of sandstone-shale ratio, Clasts are present only locally especially i !
the top of the formation, waally consisting of well-runded, groy coloured MM‘“ .
sandstone and Shali dolomite i Lor 2 om size. Clasts are present locally in MMW '
especially fowands the top wnd these usially consiat of grey and pink coloured quar “'”
possibly belonging o either the Sundormagar Group or the Khairi Formation of Wﬁhﬂim

Further east of Jawalamukhi ot the fnmer odge of the foot-hills, the me*m

found in the sandstone, The main Lower Slwnllkmmoamm ofr ‘cooll v
boulder bed containing olasts

sequence comlm of medium: Wmdvmm A
higher up in the sequence, sandstones aro con
are less developed. The uppermost hori: ! rate with we

Rrey quartzito possibly derived fron The total thickness of t
the western flank ofﬂmw UTLL;)X 1900 m, i

Middle Swalik Subgroup
The middle Siwalik

51
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MINING PLAN OF MINOR MINERAL LEASE OF SH. PAWAN KUMAR, PROP. M/s BIANDRAL STONE CRUSHIR, M“"‘L'Am mm m
KANGRA, HINACHAL PRADESH, FOR EXTRACTION/COLLECTION OF SAND, STONK AND BAJRT FROM KHASRA NO. 505, 1414/504, ll!l/m; L
1821/320, MEASURRING 02 alwmuuﬂlﬂdn’utmmuapfmnnuum“mm‘. A M 5y > e G da

the lower part of the sequence. Higher up massive arkosic sandstones occur. in
section, Middle Siwalik sequence is about 1400 in thicknws, divisiblc"into‘two i

intercalations of red and gray clays.
Along the northern edge of the foot hills, the Middle Siwalik becor les pr
conglomcratic with pebbles derived from Sirmour Group and the Sunder Na

deposits are found at Bilaspur, Sarkaghat, Pahmpur Baklohand ) lrcg, nd p,_yw dic:
that the Himalayan uplift had already begun with antecedent crosion.
In the SE Smnouruus,onﬂleotherhand,dwmlddleIS'“ & Eﬁ‘r‘ 4,3

staurolite, zoisite, zircon, rutile, chlonteandkyamte'f‘ ar - atten : AT' :

the Siwalik points to a major change in depositional paltcm,»- ACCO ";‘z""""" by carth mc

resulting in the area north of the Siwalik basin.

Upper Siwalik Subgroup -
The upper Siwalik Sub 7 R

on the basis of distinct Lithologic

conglomerates contains clasts|pf:

52
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. ey
MINING PLAN OF MINOR MINERAL LEASE OF SI. PAWAN KUMAN, PROP. M/s BHANDRAL STONE CRUBNER, VILLAGE GAGWAL, P23, RHADROTA TENBL Ay perY
WAL

. »
KANGRA, WIMACHAL PRADESI, FOR EXTRACTION/COLLEICTION OF SAND, STONE AND RAINI FROM KNASRA NG. 5075, 1814/506, 1821/ 1677/5 12 S1R sas/1es/31
IRZR/520, MEASURRING 020304 WECTARES (FRIVATE LAND TERRACE DEPOSIT) FALLING IN MAUZA B MOUAL BEADROYA, MEASURING 027609 NELTARES
-— _— (PRIVATE LAND, TERRACE DEFGSIT) OF TEISIL INDONA, DISTRICT KANGEA. MIMACIIAL PRADESN e p——
therefore, the top of the Upper Siwalik extends into the Lower Pleistocene. The time !

between the two represents the last phase of the Himalayan orogeny.

The conglomeratic facies of the Uppar Siwalik is found in the main Mandi Re-entrant
mainly in the Lambagaon syncline and in the area immediately to the SE of the main tectonic
divide between the Siwalik belt and the Sirmaur belt. South wards, the oong"’"‘mﬁc facics
comes progressively higher in the sequence, under lain by grits and arkoses sandstonc-. SW of
Jawalamukhi, for example, 1500 m Upper Siwalik area exposed consisting of 1040 m lower
pebbly sand stone sequence, often with grey and brown clay bands and 460 m of conglomeralc
overlying them. This situation continues along the Nadaun dun. At Bhakra gorge, the Upper
Siwalik is 2350 mtrs thick, divisible in to a lower member of 1730 mtrs thickness, and an Upper
Member 620 mtrs thick. The Lower Member mainly consists of soft, massive, pebbly, sand stonc
with thin intercalation of conglomerates, and grey sandy clays become prominent enough at the
top of the formation to be identified separately has a Sub-Member, 215 m thick at Bhakra. North

west wards, the clays are replaced by massive sand stone and conglomerates which pass once

more in to a clay, sand stone succession near Pathankot

In the outer foot-hills belt, in Janauri, the Upper Siwalik is mainly a sand stone inter
bedded with silts. Conglomerates occur only at the North western part of the structure. The
Upper Siwalik is 2300 m thick. Further south-westwards, in the planes, the sandy facies of the
Upper Siwalik extends all the way up to the Delhi- Lahore arch which separates the Punjab
platform from the Rajasthan Platform. The thickness of the Upper Siwalik decreases steadily
from 1610 m at Hoshiarpur to 445 m at Zira near the top of the arch in Punjab. In the pl;
there is to be no discordance between the post- Siwalik alluyium and the Upper Siwalik.

53
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STONE CHUSHER, VLLAGE BAGWAL PO, RIADROYA, TRMSIL NUNPUR, O TRICY

MINTVE AR PROF Ny MEANDRAL
PLAN OF MINOR NINIRAL LEASE OF A1 PAWAN L1 = S i ‘
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2. 2 The Local Geology of the area: N ;

pebbles, river born bajri, and sand and clay deposit o
catchments of Chakki Khad are of Siwalik Formatior
comprising predominantly the quartzite Bouk §
white, spotted white, greenish white, pink; | _.'.'“'f“‘-'w
The local geological sequence jn-the/are

arca is given in the table -5 a1 @
oy AN
- L | '\

Formation Group 'ﬂﬂlo
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MINING PLAY O MINOR MINERAL LEASE 08 31 pan AN ATINAR, PROR, /s BUANDRAL STONE CHUSHIR, VILLAGE GAGWAL, P.0. RMADROYA, TIRSIL ww:.:::?
RANCRA v PRALESD, roe LYTRac TN OLLECTION of sann STONE AND BART FROM KHASRA MO 205 1R16/508, 1811/1492/5 12 K18 1031/T
RLI/K20. NEASURRING 8203 04 WECTARES (PRIYATY LAND rERRACE PUTOSIT) FALLING IN MAUZA & MONAL FHADROYA MEASURISG 02.76.30 HECTARES
[PRIVATE LAND Temmacy DEPGYT) OF TEstt inbora, DISTRICT KANGRA RIMACHAL PRADESH
——DORA.

Predominantly massive conglomerate with red
and orange clay as matrix and minor Neogene
sandstone and earthy buff and brown claystone

Upper
Siwalik

Siwalik

Slvn!i_k Group

The Siwalik deposits are one of the most comprehensively studied fluvial sequences in
the world. They comprise of mudstones, sandstones, and coarsely bedded conglomerates laid
down when the region was a vast basin during Middle Miocene, to Upper Pleistocene times. The
sediments were deposited by rivers flowing southwards from the Greater Himalayas, resulting in
extensive multi- ordered drainage systems. Following this deposition, the sediments were

The conglomerates in general are poorly cemented but at Places they are har “Th
mainly of pebbles and cobbles of quartzite. The mywot-m# imesto
breccias and lumps of claystone are also oblerved "":

cnough to be called as Boulders. The conglome | TN

lenticular bands alternative with micaceous s i 1
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MINIVG PLAN OF MIVOR MINERAL 24K  PAWAN KUMAR PROP My MHANBIAL STONE CRUSER VILLAGT GARIAL PO NAAISIYA, TEMIIL NUSPUR, IMYPMF
SERA MIMACNAL FRADTSC FOS EXTRACTINCOLARETION OF QAN STONE AND BAJN FROM ENASKA S S04 TATA/R0S TRII/ISSI/STLARIR IRRIS1e0 010 4
LRSS ¢ MRCTARES (PRIVATE LAND TRRRACE (MPOSTT] PALLING 1% WAULA & MORMAL BNADROTA MEATIRING 837408 BRIETARES
" ..'lvll”‘l'-

down 2 1o 25 million years ago by the numerous fast flowing rivers issuing forth from rapidly

TERRACE DEPOMIT) OF FREICAE INDORA DETTRIEY KANGRA, HINMACHAL PRADSSN

Rising Mountain mass of the Himalaya, in the north.
The Siwalik Group is divisible into three sub-groups respectively the Lower, Middie and Upper

based on the litho-stratigraphy as given in the table 4,

Newer Alluvium

Newer Alluvium is composed of cyclic sequence of grey, micaceous, fine to coarse
grained sand, silt, boulders, cobble, pebble and clays.

2.3 Details of prospecting work undertaken in the mining area
The arca was carlier prospected by the RQP, surveyor and the lease holder. The lease

arca was surveyed by Sh. Raj Kumar, R/o Vill Hari Devi (Balra), P.O. Dangar, Tehsil
Ghumarwin, District Bilaspur, Himachal Pradesh. There are abandoned old mines in the terrace
in the ncarby region indicating morc than ten metres depth of RBM; therefore, no further
prospecting work was required to be undertaken except for mapping the arca on 1:1000 scale
with one metre contour interval. Morcover, it was observed that percent of stone, Bajri and sand
mixed with silt and clay varics from place to place. Therefore, most representative pereentage

was adopted for calculation of deposit.
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. = AWAN KUMAR PEOF M /% BNANDRAL STONE (RUSHER. VILLACE KACWAL PO BUADROYA, TINSL NURPUR DOSTRICY
v BTN FEAND STONE AND IAIRI FROM KHASIA NO. 585, LEIA/504 TRTI/ T892 /512 518 SRX1/3894.7519 &
— - ¢ NICTAR LD TERKACE DEPOSIT) FALLING IN MAUZA & NONAL BNADSOYA, MEASURING 02-76-09 RECTARES
o FRE ALY D PO ¥ TINALL INDORA DISTRICT KANGRA MINACHAL PRADESH

24 ‘Nature of rocksﬂ;l.lzacscriptioh of characteristic and attitude of the rock: -

The formation belongs to river bome newer Alluvium and is part of old river course now
forming a terrace of its right bank of the Chakki Khad.
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‘ ‘ , v LA AGWAL PO ENADRCOTA TN NURPUR DISTRNT
F AN AN LIRS FROM EMATRA ¥ 1R18/508 IRIL/1602/51L S 1A PARIZIAN/SEY &
N rony ALLING IN MALTA & NOM UL BNADROYA, MELSURING 027620 MRCTANES
§OTINAL INDORA DISTRICT KANGRL AIMACHAL PRADESY

2.4 N;(urr of rocks and dc;c;i;)tion of characteristic and attitude of the rock: -

The formation be

«ce of its right bank of the Chakki Khad.

forming a terri

longs to river borme newer Alluvium and is part of old river course now

58
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3. RESERVES ESTIMATE e
3.1 Estimates of geological reserve of each mbies By th grade

The geological reserves have been estimated by the cross-sectional area method and 01
Cross section A-A" was plotted at 120 meters interval. The cross-section arca of rock was
measured separately to obtain the volume and it was multiplied by strike influence of each
section. The volume thus obtained was multiplied by the specific gravity to obtain the reserves.
Although, the specific gravity of loose terrace deposit is 2.40 however, the lower specific gravity
2.25 has been taken into consideration. As no exploration works by way of drilling have been
carried out but, it is implied from the field observations that similar kind of terrace deposits is
available at depth and is casily visible all along the surface as well.




778
60

L LEASE 0F SH. PAWAN KUMAR, PROP. M/x REANDRAL STONE CRUSUER, VILLAGE GAGWAL 2.0, BHADROYA. TENSIL NURPUR, DISTRICT

TION OF SAND, STONE AND BAJRI FROM KHASRA NO. 505, 1814/504 1RI1/1892/512, S1R IRIT/1694/519 &
BHADROYA, MEASURING 02:76-30 HECTARES

MINING PLAN OF MINOR MINERA

KANGEA, HINACHAL PRADENDE FOR EXTRACTIONCOLLET
CTARLS (PRIVATE LAND TERRACE DEPOSIT) FALLING INNAUZA & MOHAL

1023/520, MEASURRING G2-07-04 NE
[PRIVATE LAND, TERRACE DEPOSIT) OF TENHSH INDORA DISTRICT KANGRA. HIMACHAL PRADESH

Percentage Minerals/Constituents in the Mining Lease Area

nd &g

» Stone/ Bouder = Bajri = Silty Sa
. N\

pure 12: P Centag AMLL

Proportion Commercial %

Table 6: Showing Geological Reserves

Section Line Area Cross Section
Section Area (sq. Interval
mts.) (mts.)
A-A' 2012 120
Total

The percentage wise distribution of material is given below:

abic .P CNLAg(

Mineral - oy
Stone & Pebbles 4 | A
. s !
'SlltySnnd‘ 1 nRgeaNOnE
Soil/Clay (Waste) ) =T
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1.2 Constraining conslderntions for ulllu. (Public mdlf
Jandslide pirome wrea, clectric poles or other polnts of publ e
proposed for thelr safety, “e
Although no point of public uﬂllt‘y’m‘m e Mini
wafoty 2000 of 5,0 meters ﬂom lho nlmy of the mir

for the ndjoining land.

A Entmated deposits of
The entimuted geological rove
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ror VILLAGE GAGWAL F.0. BNADROTA, TENGLN
My RHANDRAL STONE CRUSHER, :
0y lxmuawwunwmmunm 1H16/504, 1031/1692/S1Z 511
KAVERA NIMACMAL PRADESY, FOW EXTRACTION AOLLECTION or S

MEASURING 02-76-30

DEPOSIT) FALLING IN MAUZA & MONAL BHADROYA, - A

TRZI/AI0 MEASURARING 820004 NECTAKAS (PRIVATE LAND TERRACE K INDORA DISTRICT KANGRA, HINACHAL PRADESH
[PRIVATE LAND, TERRACE DEROSTT) OF TENSHL T

NINIVG AN OF MENOR MINERAL LEAST OF S5 PAWAN

- »"1
e .
Leve | Opaning | SO | TG0 | Net Useable | Stome & !
Pecied of | Reserve Pt including Material Boulder S
Bench | of Bench Dbt Top Soil (M.T.) (45%) M.T. | i M.T.
MRL | (LT (M.T) (M.T.) 1§
Istyear | 340 76500 58500 9945 48555
Total | 76500 S8500 9945 48555
2nd year | 340 18000 18000 3060 14940
338 71613 45000 7650 37350
Total | #9613 63000 10710 52290
3rd Year | 338 26613 26613 4524 22089
336 66820 21820 3709 18111
Total | 93433 48433 8234 40199
4th Year 336 45000 45000 7650 37350
334 66085 5477 931 4546
Total | 111085 50477 8581 41896
Sth Year 334 60608 60608 10303 m‘ 3
Tol | cocos | eoos | 103w | senes

The plan showing ultimate pit position by the end of 05 years is.

Graph Showing Year Wi
IWWMMMW‘.J;
wToul Wiste (175 ) including
® Closing reserve of Bench (M,

120000 -

100000 | "

oo |

B I m |
oo
20000 (HF 0
o T -
; L;ll' W




KANGIA, NIMA

18217520 MEASURKING 02 @
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Bench RL of
No. bench
(M.T.)
Sand
Te
1 340 | 17000 | 225 2 76500 | 13728
2 338 | 15914 | 225 2 71613 | 13527 |
3 336 | 14849 | 225 2 66820 | 12622 |
4 334 | 13217 | 225 2 59477 | 11234
Graph Showing Mineable Reserve Per Bench
90000
80000 by e e
70000 il e sia
60000 ’ I
50000 '
40000
30000
20000
10000
0

Total Reserve (M.T.)

Total Waste

u _._A\_: oh e

N

silty sand (M.T)




NINING PLAN OF MINOR MINERAL LEASY OF SH. PAWANK 5574

KANGRA, MIMACHAL PRADEXH, FOR CXTRACTION/COLLICTION OF SAND, | ‘;0”' o

1829/520, MEASURRING 020104 NECTARES (PRIVATE LAND TERRACE DEPOSTT) ¥ peTH
{PRIVATE LAND, TERRACE DEPOSIT) OF TENSIL

1. Demarcation of the area as shown in the field by

: v e 1.0 ﬁ
consideration while preparing the contour cum Geoloie RN zone of the nnnmg “I&n!‘
2. The waste material generated will be stacked at 5.0 m buffer

arca. .
3 on. S SR

3. 300 working days have been considered for the purpose of calculati .

4. Benches are proposed of two-by-two meters. =

new alluvmm, m. he
5. The main commercially exploitable rock is river borne material of

form of boulders and gravels.
The plan showing working sections during 5 years is attached as Plate No. 10.

4.1 Proposed method of development/working of the deposit L

The Mining leasc is a terrace deposit. The mining operations would be cag;led
top (o bottom by formation of 2 meters benches. During the first 05 years of workmﬁ. the
oy -
operations would take place in the whole area. The slice plan of the mining lease area

years working is attached as Plate No. 9,

4.2 Development and production programme for the five years lnd-dl-g
observed to prevent haphazard excavation, over exploitation,

any:
Year wise production Programme: - (Refer Plate No. 5, 6, 7, 8.9)
Details of the production of the Sand, Stone lnd qn ﬁom
year are given below:
]]’ $ ASANEY S S
Opellu Annual L SO
Bench Reserve | production Y/-
Year | Level in of from | (7
g M) [ M1y |
Ist Year 340 7630,0 sssoo 3_,‘,‘ »
2% Year | 3404338 | 89613 | 63000
3"Year | 338&336 | 93433 | 43433,]
4% Year | 336 & 334 0 5047

5% Year 334
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MINING PLAN 09 Mivon MIVERAL L84 b0 S0 PANWAY KUMAR PROA A% AMAVIRAL STONK CRUSHIER, VILLAGE GAGWAL 1.0 RHARROYA o
RANCRA WO L P IR EXTRACTION VAT THON OF SAAR TONE AND BAZR FROM KIASRA VO, 585 101 4/50% 1831/1493/51 51, 1813/1454/51 A .
HTIEIN MEASVRAING 02 0104 WICYARES (PRIVATY LAND 1YRRACE BEPOSIT) PALLING 1¥ AATEA & MOJIAL BNADROYA, MEASUWING 02.76.30 MECTARES %

[PRIVATE LA, IWRAACK DEPOSrT) OF THMSIL INDORA DIXTRICT KANGRL MIMACHAL PRADEY

4. A retaining structure will be constructed at RS-1 location North-West of the lease area

with dimensions L X B X H = 30m X 5m X 3m as marked in Platc No. 4.

5. Plantation will be donc in the buffer zone and the excavated bench of the lease area.
'} » ' . I .

Bajri | re

(:% A8

==

MT) | vty [ TopSel | T | TG

76500 58500 9945 | 48555 | 26325 | 222
76500 58500 9945 | 48555 | 26325 | 22230 |

Bench

MRL, | Bench | Benches
340

Total

i
£l
|

- e g

Graph Showing Reserves during 1st Year

wm “'n‘ '“_ -HN..’ ¥
‘ ,4. ey




_;c(ivity during the 2nd year
1.

NINIY

EANCRA NIMACHAL PRADIN
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# MIVOR MINTRAL LEAST OF S PAWAN KUMAR PROP. M /3 BIANDRAL STONT CRISHER ITLLAGE GAGWAL PO BIADROYA, TEMGL MIEPUR, BMYTRICY
Ol EXTRACTION/COLLECTION OF SAND, STONEAND RA/RS FROM KNASRA NO. 505, 1E16/504, IRTI/ISOL/EAL SU SRET/ 169451y &
14 NECTARLS (PRIVATE LAND YERRACK DEFOSIT) FALLING IN MAUZA & NOHAL ENADROYA, NEASURING 02-76-30 MECTAREY

ANCRA NIMACHAL PRADESH

20 MEASURRING 820
¥ DEPOSIT) OF TENSH INDORA DISTRICT K

PRIVATE LAND, TERRAL

Raw material generated during the first year shall be used which was extracted from 340

R.L. and 338 R.L. bench.
hall be placed at the 2.0 mtrs. buffer zone & dumping site.

2. Mining wastc s
3. The waste generated shall be dumped in the mining lease area once total excavation would
be done and the mining lcase arca shall be developed as agricultural fields.
4. A retaining structure will be constructed at RS-2 location South-West of the lease area with
dimensions L X B X H = 30m X 5m X 3m as marked in Plate No. 5.
5. Plantation will be done in the buffer zone and the excavated benches of the leasc area.
Table 13: Showin sed Mineral Produc in nd Year
Annual L
Level | Opening production Wa.ste Net Stone & Bajri Closing
of Reserve o (17%) Useable | Boulder (38%) reserve
Bench | of Bench T including | Material (45%) M.T of Bench
MRL (M.T.) Top Seil (M.T)) M.T. = (M.T.)
(M.T.) (M.T.)
340 18000 18000 3060 14940 8100 6840 Nil
338 71613 45000 7650 37350 20250 17100 26613
Total 89613 63000 10710 52290 28350 23940 26613
Graph Showing Reserves during 2nd Year
120000 =
100000 //// ;{\1‘19- ’ndu,
A D - S,
80000 ’v//;'T}
60000 [
40000
20000
0
Total
u Opening Reserve of Bench (M.T.) = Annual production from Benches (M.1.)
® Total Waste (17% )induding Top Soil (M.T) = Net Useable Material (M.T.)
u Stone & Boulder (45%)M.T.

67
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WM:. L
4.3(c) Development and production at the end of the 3rd year (Plate of9§433M¢T.

During this year benches at 338 R L. and 336 R.L. having opening reserve 0852 e
of material. The annual production of 48433 M.T. is proposed which will generate waste 8234

3 o 2 £) this ‘tﬁ
metric tonnes and net usable material will be 40199 metric tonnes will be produced. For ‘3’“"~1
bench at R.L. 338 will be fully utilized and bench with R.L. 336 R.L. will be partially utilized

and 45000 metric tonnes of left out material will be used in the following year ;

Activity during the 3rd year anid b

! Raw material gencrated during the first year shall be used which was extracted from 338
R.L. and 336 R.L. bench. | Jxtdon,
Mining waste shall be placed at the 2.0 mirs, buffer zone & dumping site. 4
The waste generated shall be dumped in the mining lease area once total excavi

Would be done and the mining leasc arca shall be developed as agricultural fields.
4. Plantation will be done in the buffer zone of the lease area and the excavated benc

A el 150
i (.
T. - | . . o ey i ‘4? ";A:;l.»
ML VR
of Reserve | P f | (17%)
Beneh | of Bench A 1
MRL (ML.T.) A Top Seil
(M.T.) (M.T.)
338 26613 26613 | 4524
336 66820 21820 | 3709
Total 93433 | 48433 | _8234 |
o | N
A
-



787

JANDRAL STONE CRUSHITR.
MINING PLAN OF MINOR MINERAL LEASE OF S1L PAWAN KUMAR, PROP. M/3 I KHASRA NO. 585,181

KANGRA, 1 y STONE AND BAJAT FROM
MACHAL PRADESH; FOR EXTRACTION/COLLEETION OF SAXD, MAUZA & MONAL KHADROYA

KANGRA PRADESH
— (PRIVATE LANTL TFRRALE DEPOSIT) OF THSL INDORA, DTRICT it . th Year :
Total
Level | Opening Annual Waste Net Stone & Bajri

of | Reserye | Production | (j794) | Useable ":‘5'5';" (38%)
Beneh | of Bench e including | Material | ( 13 M.T.
MRL | (m1) NEUES | Top Soil | (M.T.) M.T.

(L5Y) (M.T.) T
336 45000 45000 7650 37350 20250 | 17100 | ]
334 66085 5477 931 4546 2465 2081 3 60608
Total | 111085 50477 8581 41896 22715 | 19181 60608

120000
100000 = =
80000 A i |
60000 g -5
20000 N | e
20000 | Cemm=| [SeeasCUSRiitits
0 — —
3% R
lOperinnResemoﬂendv‘M.f.) - l‘M;mal
= Total Waste (17% ) including Top Soil (MT.)  Net ::
wh iy o

= Stone & Boulder (45%) M.T,

—
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XANKRA NEMACHAL PRADESK TOA FATRACTION/TOLLICTION
JERI/ATA NEASURRING A1 AT 84 NACTARES (PRIVATY LAND mcmmuﬂﬂl

3 The previously generated waste from the buffer zon
excavated benches.
4. Plnnutionwillbodonoindwbum;g zone and "'g&“
{1 LT e B4

Level | Openin i
Ruerv: PM"“"

of
Bench | of Bench
MRL | (M.T)
T34 | 60608 _
Total 60608
ST STt Al ]
Graph Showing Reserves
70000
60000 § —
50000 | i - -
aoo00 | —
30000 ; & (L=
20000 # e
i
10000 -
0 ? N
ve of
(MT)

70
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-
W TENSIL NURPUR, DISTRICT
AL LN oy A4 LEAST 0 A PAWAN ATNAR PR MY AANDARAL STONK CHINMIR, VILLAGE G4GWAL RO ARADROTA - P
e ‘u—..,m PO TR0 IO, CIMACTRON 7 AN STONT AND AR FROM KNASRE NS08 1147504, 1R11/1NI/SIZ SIA 1RE/L
6D MCTARKS (PR Y LAND FANRICE DINRIT] FALLIVG IV MALEA & MONAL BHADROTA MEASURING B1.76-38 MECTARKS

M—_————hwnmw““

e aftr o ppe PUCton when mine s fuly developed and the expected life of the

TopSoll (MT) | 9% 10710 §234 8581 10304 47773

» - x am AT ¥ S G
& Boulder (45%) M.T. | 26325 28350 21795 2715 | 21274 126459

—Bajri 38%) M1 22230 - '
Chostng - 23940 18405 19181 23031 [ 106787
OLT) = 18000 26613 45000 60608 Nil 150221

S W s

Graph Showing Rate of Production in Mc?mmm“m_

Developed
300000
250000 =
200000 =1
<
5
'S 1semo = L § ut
-
S
=

:




KAVERA NI PRADIN P
TR -m-m»»«m

(PR

4.5 Balance materinl avallnbli'
estimated year of mine closure.
1€ the proposed rate of production is

exhausted in next planned five years. e
. -

4.6 Salicnt feature of mode of working (Man i, sen ical, mechanical and use

). 3ol e B 1 :
The working of the quarry will be 8¢ i mechs nical. Wheneve :j‘,"{:..‘~7*:"w1(5-75'5j?"?

Excavator would be deployed to excavate uj,}gg one & " ,!-*“1*-“%)‘ o explosives

will be used. B EiEs W “_l-*“a

shall be extracted with the help*ofmu,al la,_b'oun
loader or chain mounted excavator.

4.8 Blasting
for av \tion of minor mineral stone from th

|

wd grave
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NENIN AN 08 MINGR MINERLL LEASY O SH P IAN KUAAR PROR AUS BHANDRAL STONE CRUHIR, ¥
RANGAA NIMACHAL PADESI P X TIACTRONAOLLIETION OF SAXR STONE AND AN FRON K
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m°‘r°"°dj°bindnmininguwcllinmcswncmmhef.‘m&f;:." e
and such worker in the off hours, shall be able to look after their
livestock. Al
13 Land Use Details ofSlmllldll'V'lllelW(ﬁCle?g ;

Sr.No. | Name of X
Villages

7 P
£ = s
ani
3
g ) .? § 'ﬂg g
1 Bhadroya 397.1 |856] 1488 | a4,
2 Thapkaur 2862 1972] 428 | 3
3 1314 1293 195 '
4 1664 |253[ 317
5 T. i e 3 1= oamd ‘73“:4‘25 k—‘:"o‘.‘-‘-, w.
6 Damtal | 648 f95.2§
.—.-:I
- Graph Showing Lan
(.4
20 M
1. ) S e—
Isw"x k ]
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CUBNIA VILAGE
MINING LAY (0 MISOR MINERAL LEASE OF A0 MWAY KUNAR. Faor, My MANIIAL : N0, JOK 1R14/308 (

BANREA JHIMACHAL PRABENI M EYTRA PHONADLLECTION (1 SANR FIONE AND RUN LU MEASURING
PREI/SEN NEANURRING 0 07 04 HETTARES (PRIVATE LAV TRRAACK DEPOSIT)

(rRIvA illl l -nlmg g Y
Iy . - 1
T w' : 1

June | July [ Aug | Sep | Oct [Nov|Dec | Jan F& (M Acp.'-uw |
Maize Wheat Malze =3 Ty SU ;
Maize Torin Wheat : dzo N
Maize Patato Wheat - — m-f" Sl i
Maize Potato Potato o Ty —
Bhindi Caulifower ! e

indi Bean/Toms .... >

Sesame Sarson/Raya/G Sarson )

Ginmer/Caucasin/Turmeric | Potato | Wheat _ S i || Ginge
Paddy Wheat —
Paddy Barseem 5
Paddy T Potato 0ET WA
Kulthi Mash |ass] B. . Sarson/T'ara
Mash Wheat 3
Maizet Mash Wheat
Arhar 9

n Tiectares | Wheat | Malze | Rice |
.
[Tl

Production | 86828 | 56610_

o Wi TH

Agriculture: Area C
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mmcnuuuuol MINEEAL
KAVGRA, NIMAOIAL PRADESH: foR

ble22: T r Major

1R21/520, MIASURRING 010304 WECTARES [PRIVATE LAND TERRACE
oF THHSIL INDORL DISTRICT KANGRA

In Hectares | Wheat Maize | Rice n.rley

Production 86828 | 56610 36511 | 2566

| Percentage 2502 | 29.94 | 1931 | 136

Area

Agriculture: Area covered under Mz :
2017-18

s




MINING PLAN OF MINOR MIXERAL
KANERA NIMACHAL PRADESH FOR EXTR
1822/530, MEASURRING 0203 84
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. M3
LEASE OF SH PAWAN KUMAR, PROP. O i s o

\CTIN/COLLICTION OF SINTY

lfi‘lﬁm"‘
(PRIVATELAND. TTRRACE DEPDS

200000
180000
160000
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KANGRA, MIMAORAL PRADESH. FOR EXTRACTION,
IVATE LAND m&lam"mﬂmm.

1R2/330 MEASURRING oy MECTARES (PR
VATE LAND, TERRACK D oF TENSIL DISTRICT NIMACHAL . Q{.‘-
24: ] InT :
Name of Potato | Other ' ab
Area under crop in Ha. 1400 . 7920@
Production in tonnes 8283 1815370
e
Area and Production under Vegetables and Production in D
Kangra 2017-18 -
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15 HORTICULTURE

namely High hill arcas located at the highes clevation
Fmof\mianmww&m‘ -
district. The Main horticulture produce of the area can be
Citrus Fruits
2 Sub-tropical Fruits ol
Nuts and dry fruits
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MINIVG PLAN DF MIVOR MIVERAL LEASE OF SH PAWAN KUMAR, PROP. M/ MIANDRAL STONE CRUSIHER. VILLAGE
CANGIRA NINACHAL PRADISH: ror LXTRACTION/COLLICTION OF “sn

1RZL/5I MEALUNRING 020104 NECTARES (nmnu\o TERRACE
(PRIVATE LAND, TERSACE DY

T

r Name of Fruit

Apple
Plum
Peach
_ Apricot
Pear
Cherry
Kiwi
Pomegranate
Olive
Persimmon
Strawberry
OTF
Green Almond
Almonds i)
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LAVLEA NIWAORAL PRADCEN O [ITRACTION ADLLITTION OF SAAD STEANT AVD
PROTATE LAND TEARACK SMPGNIT) FALLING IN MASSS &

LEZ1/100, MLSDRRING 8787 94 MELTAREY |
1.6 ANIMAL HUSBANDRY

meocknsthcmmnwenhhnexttoagncnlnneofthepzedolmrﬁllpol’“l‘“on
mmancmmtammmcdmammmmmmmmdmmm
development of agriculture, therefore, MWW&CWOfm
husbandry. Ammmmmwmmmfu;ﬁmamdmnwﬂ
almosnmegmlpamofagmcultum:.Tounptovethcfemhtyot‘tllesml-:dnoplouslltlleﬁelds.g o
mcyneedmmalsBmdesmmmlkmdwodudwdnneedoﬁhepwphmwew = T

following kind of animals: - F .
1 Cow 2 Buffalo f TR
3 Sheep 4 Horse and Ponies 4
5  Mules 6  Donkey
7 Camel 8  Pigs
9  Dogs 10 Poultry
T n Kanera e

Horse
and
pony
Mule
Camels
Pigs
b
"

Name
of
animal
Sheep

%‘ Goats | |3
w
S

Numbers | 84628

4068 | 390 | 16 |

350000
300000 et

250000 ol |

150000 - oz

100000 n

QII‘ »' Sheep | Goats

= Number | 84628 | 202694

ElEEE




MINING PLAN OF MINOR MINERAL LEASE OF S PAWAN KUMAR PROP. M/ BRANDRAL mmmmnm
KANCRA MIMACHAL PRADESIL :nummmmwmmmmmmnnm
LR2E/320 MEASUREING 82.03 84 NECTARES (PRIVATE LAND umanmn FALLING IN MALZA & mmmﬂ

1.7  FISHERIES
Kangra District is blessed with vast and variegated fisheries resources

specics of fish. River system in the District constitutes riv
Neugal, Manjhi, Benera and many other perennial small Kh

Mahascer &
Gid

Trout

Mirror carp

machal Pradcsh Fis

'ﬁz.x:_mrz'*{*ﬁ"f omus (Gulguli)
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N P 0 N MR LAV A0 ABAN VIR § -
KAVHIL BRI AN P BTV TR AW - sty
MI2A/AN MARTIIVEAK 62 884 ISUTAMSFRORATY LAVS FIRARE

1 Lower Siwalik Chil Pine forest
2 mmmmmw

3 Broad leaved forest
The most promincat veaties of trees found in the area are

Simbal ( Bombex matabaricum) Mango (M
Tun (Codrela toana ) Several sy
Jamun ( Enginia jambolana) Langer tour
Vitex Munj
S i
Dodenca
Forests:

The forests play  vital role in shaping the chs

these also influence the cconomic and social life )
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II:L‘S.'IMIICJN_I'"IUN‘"
‘MIHMM ial

exclusively of artificial origin.
(iv) Kharsu Oak Forests: e
These forests are found between the altitudinal zone of 2

uppamoalimitoftrecgrowth"rhisoakgma:lly' cours a

scattered individually or in small groups of sites suitable for the
(v)  Mixed Coniferous (Kail, Spruce and Fi
These forests are only patchy between 2,1

1"4'7 e ATVl
(vi) Alpine Scrub and Alpine Pastures:

.....
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BRADROYA, TEXSIL NURPUR, foyy
VILLAGE GAGWAL PO

f CRUSHIR. “; J41A/506 1ET1/169/XIZ SIR
SN S50 ASURING 01-76:38 WECTARES.

oy ATMAR
o A MW st
MV W AV MVERAL LEL v
N MAND ot LXTRACTION ok o url”", Mﬂ""“
AANGEA HIMACHAL PRADE ¥ ‘,"nom‘l it INDORA

1R21/520 NEASURRING 0083 04 "'f:::::’u.. ramRact B =

4000000 ==

3500000 —

3000000 -

2500000 s -

2000000 ¢ L

1500000 +

1000000

500000 +

0 . M —S— ‘—rothefFOl'ESt TotalForest

Reserved protected  Undlasiied ‘ box
Forest Forest Forest . — :

2 ’ ' l)#ﬁi

FAUNA ,.,,,"
Tbcwﬂdhfemanamnsduecﬂymlatedwchmwmmwoﬁhehabl.l:t

of the food and water, natmanddensntyofﬂompmalentmthemalong

like slope, Climate, prevalent anthropogenic activities etc. Vanatlon of alllhlde
study area has resulted in the proliferation offaunawhlchadoptswrthﬁle
climatic conditions. Due to diverse flora, climate and alutude, the

variety of Himalayan wildlife species. Due to wide vanatlons

fauna is available in the forest of the district. The thl o

best for survival of many animals and birds Thefoll

in the Una district: i :
!
29. s -
=iy
Zoological Name English Na em
Felis bengalensis Lepard cut =
Felis Chane Jungle Ca;
M lllml I. l
= & B )‘E». -
Vaulpes bengalnsis Foxi i e
Comis aureus [ac —
reshytes entellus T
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AN MINACHA) PRADITH PO EXTRAE

e w N e o o gat, T
Hystrix indica Porcupine Schal
Lepus nigricoilis Hare X =
Axis axis Spotted Dear - | K
Cervus unicolor Samber e
Hylopetes fimbriatus Flying Squirrel ——

Panthra pardus Leopard e
Paradoxurus hermaphroditus | Indian civet
Felis chaus Junglecat .
Hipposiderous armiger e
Paguma lavarta

BIRDS

Zoological Name

Milvus migrants

Endynamys scolopacca

Colambia livia =

Comill Mglal‘ ’: ».~, — ¥
Colums livia —]
S

cholm S ree w e

88



Around Icased out arca and surrounding hills fol
ANIMALS .
Hare
Jackal
Monkey

by Ly
1 HIC June weimperaturc

Tl 4 b S -—»'r At
the drop in night |
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MINIVE FLAN OF MINOR MINERAL LEASK OF S PAWAN KUMAR, PROP. M/4 RUANDRAL STONE CRUSNER. VILLAGE GAGWAL. PO, BIADROYA,
KANGRA MIMACHAL PRADEDL FOR EXTRACTION/COLLECTION OF SAND, STONK AND RAJRI FROM KNASKA NO. 305, 1015/504 ullﬁmui e
JRZL/T20 NEASURKING 0281 04 MECTARES (PRIVATE LAND TERWACE DEPOSIT) FALLING IN MAUZA & MOUAL EHADROYA, MEASURING 02-76- 30 W

(PRIVATE LAND, TEXRACK DEPOSIT) OF TENSIL INDORA, DISTRICT KANGRA, MM mm
] -

influences of western disturbance, the temperature falls mdabiyd!mng. ""“‘m my

- 1$rf!a
cven below 0° C. ; o I_",
Humidity is gencmlly low throughout the year. Dnring wtwu~z hquyi,

highest levels

lowest 36 %. During monsoon months, ltgouuhlghlqw ‘vrﬁun‘"‘ e S of humi
arc observed in the month of August. The average hmg@}yﬁlﬂnsmm;i ‘1%}?(!

.“‘ EYPA W Wi

7t

it DSt ¢' !

62% respectively,
(ol ¢ A‘ <4

A T
CLIMATE OF THE LEASED-OUT AREA DISTRIC S

PRADESH i
CLIMATE | WINTER , gmgnn = A gA o0
PERIOD | OCT.-MID MARCH | MID MARCH JUNE | JULY-SEPTEMBER
wm CWI" v . ﬁ'l: .H‘" 3 s B Vifﬁ‘
2R 4.4"" = ; — Tty
T. & :"Ni ~~ e S
S - or
=
e =R -
Month hﬁ ;’Fiﬁﬁ Mar | Apr | M Dec |
Max. : =
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STONE CRUSHER VILLAGE GAGWAL P.0. BHADROTA, TH

AMEVINE PLAN OF MINOR MINERAL LEASE OF SH PAWAN KUMAR, PROP. M/s KHANDRAL mMM’wm 21/1

SNSIA SOOI N ToR KXTRACTIN GIRLICSN 07 AN um....g AAUZA & MONAL BADROYA, MEASURING 03-76-20 WECTARES

FAILAL20 MEASURRING 02 90094 NECTARES (PRIVATE LAND TERRACE DEPOSTT) » DISTRICT KANGRA, NIMACHAL PRADESH —
PRIVATE LAND, TERRACK DEPOSIT) OF TEMSIL INDO ]

2. ENVIRONMENT MANAGEMENT PLAN
2.1 Impact on Air

The magnitude of mining is not very lughnndresmaedtolbhmmdm:‘ '1
hardly any impact other than dust umssmntomallaeantwhlche?n;f con
sprinkling water on the working face so that the dust be suppressed on haul .
Mllbccollcctodmwatcrtuxkus&omtbcnwbymmdﬁ'mu 2 times 1n | “.”
order to supress dust. Secondly, phnunmofbtoudlufueellndbndldlo
planledmthcleaseamaswellnshmlrood.Apmﬂ'omptlﬂs

workers to ensure their safety, e "]i

22 Impact on Water "
'l'hmunowatumccmchuwcllor :

are being carried scientifically on the hillocks.

the river; neither there is any intake of Kuh! withi lcase area or
be affected. '

23 ImpactonNoiseLevel
The arca is away from the ha
tractors/tippers/trucks to bring miners
by proper lubrication and the worl
below the permissible limit preserit
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MINING AN OF MINOR MINTRAL LEASE OF SN nwummnmw

san
KAVERA, HINACHAL MADESH FOR EXTRACTIONXOLLEETION OF

ALLING Y

12 ATE LANE TERRACE DEPOSIT) V.

17530 MEASURRING 07 2764 NICTARKY (PRTV: = INOORA DISTRICT

[PRIVA TE LANT, TERRACE DERC

PART"" N [ at
PROGRESSIVE MINE CLOSURE PLAN/ RECLAMATION PLAN

1.1 MINE WASTE DISPOSAL

a)  Year wise generation of mine waste
Production of mine waste during Five Years

. \ |} '
aIC Sa n ASIC 1 roaucuion i

YEAR IST | 2ND | 3RD | 4TH

MINE WASTE (Including 7

i
»

add a little mﬁm .
pro .' i mS»yeln
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MINERAL LEASE OF I PAWAN
i PLAN D MINOR AUMAR, PROP. M/s BHANDRAL STONE CRUSHER, VILLAGE GACWAL, 120, BIADROYA,
vt WIMACHAL PRADESYH, FOR EXTRACTION/CALLECTION OF SAND, STONK AND RAJRI FROM KNASKA NO. K05, 1A14/506, 1831/1432/512, 518
4 MEASUNRING 0283 04 HECTARES (PRIVATE LANO TERRACK DEPOSIT) FALLING N MAUZA & MOHAL BHADROYA MEASURING 03.74.38 )
(PRIVATE LAND, TERRACK OF TYNSIL

J/'f;;-sdl Arrangement T b} e
Top soil shall be spread over the whole land once mmms operations w

to develop the mining area into Agricultural fields.

LY
13 PreventiveRetsining SUNCONIS- g

{53

14  Plantation and Re-grassing ch(
The afforestation programme is the

ecological balance of the area. anu and
these helps in binding of ,oﬂ a::iq
Furthcrmore, mdngcnons trees mdzplani"

based on the charactemnes of loil,

proposed for plantation is asnndet:
— ’
S. No.

1

2 —’

3 I

4 :_ '

5 T

L
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N ';':.")fa d 10 ¢ Ty on |

(/f

iven to employ 100% local

-
The extracted stone sh W-“: ('r‘f:"\‘ ’l.iﬁ!(ff'.sg tone |
“M/s Bhandral Stone Crusher” and later on sol
infrastructure bui .\.*m;lt I;‘L»‘]»
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Certified that the provisions of the .'H"nnacﬁa[
Minerals (Concession) and Minerals (Prevention qf i
Transportation and Stovage) Rules, 2015 Natlij_f’efmmi
1961 and other guidelines issued from time to tnme, w0
been complied for the preparation of Mining ‘Pﬁm lfﬁ’ﬁ:
Sand, Stone and Bajri over an area situated in Khasr. q. {5,
1831/1692/512, 518, 1833/1694/519 & 1823/520,

f the State or Central Gov
have peen taken into consideration.
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B

of Sand. Stone and Bajri over an area situated in Khasra No. 505, 1816/506,

Land Use Langd Co. 2 Y20 for Extraction
1831/1692/517 !¢ 1833118941513 & 1823520, Measuring 02-03-04 Hectares (Private Land, Terrace Deposit), 1) ure oyu = 11
Fal ng " Mauza & Mohal Bhadroya, in Tehsil Indora, District Kangra, Himachal Pradesh
WoE KTE ot o T
—_—— _— R I s 1 =
B
-]

15420E
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Location Map tor Extraction of Sand, Stone and Bajn over an area situated in .Khasra No. 505, 1816/506..
831 1692 512. 518, 1813/1694/519 & 1823/520, Measuring 02-03-04 Hectares (Private Land, Terrace Deposit),

Falling i Kauza & Mohal Bhadroya, in Tehsil Indora, District Kangra, Himachal Pradesh Piate ale.
B IWE
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Geomorphology Map of District Kangra
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Annexure R-15/3

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
P i Authority(SEIAA), Himachal Pradesh)

To,
The LESSEE
SHRI PAWAN KUMAR

MAUZA BHADROYA, TEHSIL INDORA, DIST KANGRA, HIMACHAL
PRADESH -176401

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Sudesh Kumar Mokhta
Date: 18/11/2021 Member Secretary
SEIAA - (Himachal Pradesh)

and Virtuous Environmental Sin

NAAAAAAAA

~
]
>
=™
}{;' g Sir/Madam,
qu XI This is in reference to your application for Environmental Clearance (EC)
oo in respect of project submitted to the SEIAA vide proposal number
E' o SIA/HP/MIN/225739/2021 dated 01 Sep 2021..The particulars of the environmental
N © clearance granted to the project are as below.
S
g - 1. EC Identification No. EC21B001HP184979
I '4% QL 2. File No. HPSEIAA/2021/869
U) & s 3. Project Type New
T 'S 4. Category B2
‘I,E 5. Project/Activity including 1(a) Mining of minerals
> o Schedule No.
=i % 6. Name of Project Sand Stone & Bajri Minig Project
m C 7. Name of Company/Organization  SHRI PAWAN KUMAR
< 8_ 8. Location of Project Himachal Pradesh
a o 9. TORDate N/A
4
RS
c
L]
)]
2
k8]
<
o
s
Q
—

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001HP184979  File No. - HPSEIAA/2021/869 Date of Issue EC - 18/11/2021 Page 1 of 8
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This has a reference to your proposal No. SIA/HP/MIN/225739/2021 submitted online for grant of Environment
Clearance. The proposal has been appraised as per prescribed procedure in the light of provisions under the
Environment Impact Assessment Notification, dated 14" September 2006 on the basis of documents viz; Form-|,
Pre~feasnblllty Report, EIA/EMP etc. by the State Expert Appraisal Committee constituted by the competent authority
in its 82" Meeting held on i et D October., 2021 with following features:

a. Online SEIAA Proposal No. : SIA/HP/MIN/225739/2021 File No. HP SEIAA/2021-869

b. Name & Address :  Sh. Pawan Kumar, Prop: M/s Bhandral Stone Crusher, Village-Gagwal, P.O.
Bhadroya, Tehsil-Nurpur, District-Kangra, H.P.

c. Project Location with Khasra : Khasra Number 505, 1816/506, 1831/1692/512, 518, 1833/1694/519 &

Number 1823/520 falling in Mauza & Mohal Bhadroya, Tehsil Indora, District- Kangra,
H.P.
d. Jamabandi : Jamabandi for the year 2012-2013
e. Land Status :  Private land.
f.  Project Capacity : 63,000 TPA.
g- Mining Area :  02-03-34 Ha, Private land, terrace deposit.
h. Leases within 500 mtrs. : No mining lease exists within 500 meters.
I.  Letter of Intent . Letter of Intent issued on dated 17.12.2020
(Valid for one year i.e. up to 16.12.2021)
jo  Working Plan 1 Strictly as per Working-cum-Environment Management Plan approved by
Geological Wing of Industries Department, Himachal Pradesh.
k. EMP Costs :  Capital Cost: Rs. 2.80 Laléhs; Recurring Cost: Rs. 6.74 Lakhs for five years.
I. CER Costs 1 Capital Cost: Rs.1.80 Lakhs; Recurring Cost: Rs. 0.30 Lakhs/PA
m. Institutional 1 The following will be responsible for maintenance of APCDs and Solid Waste
Mechanisms for Env. Management sites:
Protection

ruction phase loper/ Project Proponent.
[ t’ﬁﬁgger/ Project Proponent.
n. Validity period of EC b u e of vali‘d min’lng plan whichever is earlier.
The SEIAA examined the proposal in its 55 meetlng held on 8" Nov 2021 and considered the recommendations
made by SEAC in its 82nd Meeting held on 1" - 0% October, 2021. After considering the recommendations of the
State Level Expert Appraisal Committee, the State Ievel Environmental Impact Assessment Authority accords
Environmental Clearance to the project as per pl’ovislons of the EIA Notification No. S.0. 1533 dated 14" September,
2006 of Ministry of Environment & Forests, Gol subject to strict compliance of terms and conditions as mentioned
below. The Authority reserves the right to revise, revoke or impose additional condition at any stage.

A. Statuary Compliance

1 This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supreme Court of India,
Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common Cause Conditions as may be
applicable.

2 The Project proponent complies with all the statutory requirements and judgment of Hon'ble Supreme
Court dated 2™ August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus

f Union of India & Ors. before commencing the mining operations.

M/@ 3 The State Government concerned shall ensure that mining operation shall not be commenced till the entire
compensation levied, if any, for illegal mining paid by the Project Proponent through their respective

Department of Mining & Geology in strict compliance of Judgment of Hon'ble Supreme Court dated 2™
August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India &Ors.

4 This Environmental Clearance shall become operational only after receiving formal NBWL Clearance from
MOoEF&CC subsequent to the recommendations of the Standing Committee of National Board for Wildlife, if
applicable to the Project.

5 This Environmental Clearance shall become operational only after receiving formal Forest Clearance (FC)
under the provision of Forest Conservation Act, 1980, if applicable to the Project.

6 Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively implement all the
conditions stipulated therein. The mining activity shall not commence prior to obtaining Consent to
Establish / Consent to Operate from the concerned State Pollution Control Board/Committee.

7 The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral (Development &
Regulation), Act, 2015 and rules & regulations made there under. PP shall adhere to various circulars issued
by Directorate General Mines Safety (DGMS) and Indian Bureau of Mines from time to time.

EC Identification No. - EC21B001HP184979  File No. - HPSEIAA/2021/869 Date of Issue EC - 18/11/2021 Page 2 of 8
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8 The Project Proponent shall obtain consents from all the concerned land owners, before start of mining
operations, as per the provisions of Mw;R A’c_,'g, .195]"anq rules made there under in respect of lands which =
are not owned by it. 7

9 The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office Memorandum No.
Z-11013/57/2014-1A.11 (M), dated 29th October, 2014, titled —Impact of mining activities on Habitations-
Issues related to the mining Projects where in Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease areal|.

10 The Project Proponent shall obtain necessary prior permission of the competent authorities for drawl of
requisite quantity of surface water and from CGWA for withdrawal of ground water for the project.

11 A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion /
representation has been received while processing the proposal.

12 state Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional
office, District Industries Centre and Collector’s office/ Tehsildar's Office for 30 days.

13 The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at
least two local newspapers, one of which shall be in vernacular language of the concerned area. The
advertisement shall be done within 7 days of the issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letter is available with the State Pollution Control
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change
(www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC Regional
Office for compliance and record.

14 The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. In case there
is any change in ownership or mining lease is transferred than mining operation shall only be carried out
after transfer of EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

B.  AirQuality Monitoring And Preservation

1. The Project Proponent shall instgw?ggf 3/(three) online Ambient Air Quality Monitoring Stations
with 1 (one) in upwind and 2 (% in ;:Wecﬂon ed on long term climatological data about
20°

n.

wind direction such that an an "betwéen the monitoring locations to monitor critical
parameters, relevant for mining o tions, of | pdldﬂoﬁ',yiz. Pbe PM2.5, NO,, CO, and SO, etc. as per
the methodology mentioned in Qs N on NO. ﬁ9§1€/20/90/PCl/l, dated 18.11.2009 covering
the aspects of transportation and use of !‘ea ‘machinefm the impact zone. The ambient air quality shall
also be monitored at prominent places like office ﬁu‘ﬂdlng, canteen etc. as per the site condition to ascertain
the exposure characteristics at specific places. The above data shall be digitally displayed within 03 months
in front of the main Gate of the mine site. 3

2. Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular
water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution wherein
high levels of PM10 and PM2.5 are evident such as haul road, loading and unloading point and transfer
points. The Fugitive dust emissions from all sources shall be regularly controlled by installation of required
equipment’s/ machineries and preventive maintenance. Use of suitable water-soluble chemical dust
suppressing agents may be explored for better effectiveness of dust control system. It shall be ensured that
air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution Control Board.

C Water guality monitoring and preservation

1 In case, immediate mining scheme envisages intersection of ground water table, then Environmental
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior
approval from CGWA and MoEFCC is in place before such mining operations. The permission for intersection
of ground water table shall essentially be based on detailed hydro-geological study of the area.

2 Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around the mine
lease shall be carried out and records maintain. The natural water bodies and or streams which are flowing
in an around the village, should not be disturbed. The Water Table should be nurtured so as not to go down
below the pre-mining period. In case of any water scarcity in the area, the Project Proponent has to provide
water to the villagers for their use. A provision for regular monitoring of water table in open dug wall
located in village should be incorporated to ascertain the impact of mining over ground water table. The
Report on changes in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control Board & SEIAA

3 Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in and
around the mine lease by establishing a network of existing wells as well as new piezo-meter installations
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during the mining operation in consultation with Central Ground Water Authority/ State Ground Water
Department. The Report on changes in Ground water level and quality shall be submitted on six-monthly
basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / State Pollution
Control Board.

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs
and perennial nallahs existing/ flowing in and around the mine lease and maintain its records. The project
proponent shall undertake regular monitoring of water quality upstream and downstream of water bodies
passing within and nearby/ adjacent to the mine lease and maintain its records. Sufficient number of gullies
shall be provided at appropriate places within the lease for management of water. PP shall carryout regular
monitoring w.r.t. pH and included the same in monitoring plan. The parameters to be monitored shall
include their water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It shall be ensured
that no obstruction and/ or alteration be made to water bodies during mining operations without
justification and prior approval of MoEFCC. The monitoring of water courses/ bodies existing in lease area
shall be carried out four times in a year viz. pre-monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to Regional Office,
MOEFCC, SEIAA, Central Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend analysis on six-
monthly basis.

Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD)
in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along with Total
Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data
shall be uploaded on the website of the company as well as displayed at the project site in public domain,
on a display board, at a suitable location: near the main gate of the Company. The circular No. J-
20012/1/2006-1A.1l (M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate Change
may also be referred in this regard. ’

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to
augment ground water resources.in the area in consultation with Central Ground Water Board/ State
Groundwater Department. A report on alpount of water recharged needs to be submitted to Regional Office
MOEFCC & SEIAA annually.

Industrial waste water (workshop. anﬂ waste water from the mine) should be properly collected and treated
so as to conform to the notified staﬂdards prescr ibed from time to time. The standards shall be prescribed
through Consent to Operate (cr Q)'\ssued\b?‘ coﬁéerned State Pollution Control Board (SPCB). The workshop
effluent shall be treated after lts initial passafqmrough oflvand grease trap.

The water balance/water audlting shall he carried out and measure for reducing the consumption of water
shall be taken up and reported to the Regional Office of the MoEF&CC, SEIAA and State Pollution Control
Board/Committee.

Noise and vibration monitoring and prevention

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be
monitored periodically as per applicable DGMS guidelines.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal
population. Consequent sleeping disorders and stress may affect the health in the villages located close to
mining operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure
that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the
villagers and keeping the noise levels well within the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs.
All personnel including laborers working in dusty areas shall be provided with protective respiratory devices
along with adequate training, awareness and information on safety and health aspects. The PP shall be held
responsible in case it has been found that workers/ personals/ laborers are working without personal
protective equipment.

Mining plan

The Project Proponent shall adhere to the working parameters of mining plan which was submitted at the
time of EC appraisal wherein year-wise plan was mentioned for total excavation i.e. quantum of mineral,
waste, over burden, inter burden and top soil etc. No change in basic mining proposal like mining
technology, total excavation, mineral & waste production, lease area and scope of working (viz. method of
mining, overburden & dump management, O.B & dump mining, mineral transportation mode, ultimate

EC Identification No. - EC21B001HP184979  File No. - HPSEIAA/2021/869 Date of Issue EC - 18/11/2021 Page 4 of 8

115



834

depth of mining etc.) shall not be carried out without prior approval of the SEIAA, which entail adverse
environmental impacts, even if it is a part of approved mining plan modified after grant of EC or granted by
State Govt. in the form to Short Term Pesmit(STP), Query license or any other name.

The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance approved from
Indian Bureau of Mines/Department of Mining & Geology/Department of Industries as required under the
Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A copy of approved final mine
closure plan shall be submitted within 2 months of the approval of the same from the competent authority
to the concerned Regional Office of the Ministry of Environment, Forest and Climate Change & SEIAA for
record and verification.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be
governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine lease area and
corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining
plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes
self-sustaining. The compliance status shall be submitted half-yearly to the concerned Regional Office,
MOEFCC & SEIAA.

Land reclamation

The Overburden (0.B.) generated during the mining operations shall be stacked at earmarked OB dump
site(s) only and it should not be kept active for a long period of time. The physical parameters of the OB
dumps like height, width and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to maintain
the stability of top soil/OB dumps. The topsoil shall be used for land reclamation and plantation.

The reject/waste generated during the mining operations shall be stacked at earmarked waste dump site(s)
only. The physical parameters of the waste dumps like helght width and angle of slope shall be governed as
per the approved Mining Plan as per the 3 ldelmes reulars issued by DGMS w.r.t. safety in mining
operations shall be strictly adhered t nt E#fge sf "waste dumps.

The reclamation of waste dump§ { be ‘done i in s t|f’ ic‘manner as per the Approved Mining Plan
cum Progressive Mine Closure Plan. 03

The slope of dumps shall be vegé’é' in scfé“b‘hﬂc'manner with suitable native species to maintain the slope
stability, prevent erosion and sur ace run d‘# The “selection of local species regulates local climatic
parameters and help in adaptation of plant species to the microclimate. The gullies formed on slopes should
be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be
consolidated with the help of dozer/ compactors thereby ensurmg proper filling/ leveling of dump mass. In
critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be undertaken for
stabilization of the dump.

The Project Proponent shall carry out slope stabll study in case the dump height is more than 30 meters.
The slope stability report shall be submitted to concerned regional ‘office of MoEF&CC & SEIAA.

Catch drains, settling tanks and siltation ponds-of-appropriate size shall be constructed around the mine
working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for watering
the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps etc. shall be
de-silted regularly, particularly after monsoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept
for designing of sump structures over and above peak rainfall (based on 50 years data) and maximum
discharge in the mine and its adjoining area which shall also help in providing adequate retention time
period thereby allowing proper settling of sediments/ silt material. The sedimentation pits/ sumps shall be
constructed at the corners of the garland drains.

The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease only and should
not be kept unutilized for long. The physical parameters of the top soil dumps like height, width and angle of
slope shall be governed as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.t.
safety in mining operations shall be strictly adhered to maintain the stability of dumps. The topsoil shall be
used for land reclamation and plantation purpose.

The mining lease holders shall, after ceasing mining operations, undertake regressing the mining area and
any other area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc.

Transportation
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1. No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In
. such cases, PP shall construct a bypass road for the purpose of transportation of the minerals leaving an
adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with chances of
accidents could be mitigated. All costs resulting from widening and strengthening of existing public road
network shall be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed in consultation with
nodal State Govt. Department only after required strengthening such that the carrying capacity of roads is
increased to handle the traffic load. The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly. Vehicular emissions shall be kept
under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for

all the vehicles from authorized pollution testing centers.

2. The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. The
air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall be
installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid generation of dust while transportation. PP shall take necessary measures to avoid
generation of fugitive dust emissions.

H. Green Belt

1. The Project Proponent shall develop greenbelt in 7.5 m wide safety zone all along the mine lease boundary
as per the guidelines of CPCB in order to arrest pollution emanating from mining operations within the
lease. The whole Green belt shall be developed \mthn{n 'ﬂrst 5 years starting from windward side of the active
mining area. The development of s! l be ggvemed as per the EC granted by the SEIAA
irrespective of the stipulation mad lq a min plaq,

2. The Project Proponent shall carwqut gntawn/ lfforestation in backfilled and reclaimed area of mining
lease, around water body, alo sldqs, in qgmmunlty areas etc. by planting the native species in
consultation with the State Foregl rtmegg] Agriculture Depart;nent/ Rural development department/
Tribal Welfare Department/ Gram panchhyat such that only those specles be selected which are of use to
the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and care
of trees.

3. The Project Proponent shall make nqcesury alternative arrangements for livestock feed by developing
grazing land with a view to compensate those areas which are coming within the mine lease. The
development of such grazing land shall be done in consultation with the State Government. In this regard,
Project Proponent should essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-day shelter from
the scorching sun, should be scrupulously guarded/ protected against felling and plantation of such trees
should be promoted.

4. The Project Proponent shall undertake all precautionary measures for conservation and protection of
endangered flora and fauna and Schedule-| species during mining operation. A Wildlife Conservation Plan
shall be prepared for the same clearly delineating action to be taken for conservation of flora and fauna.
The Plan shall be approved by Chief Wild Life Warden of the State Govt.

5. And implemented in consultation with the State Forest and Wildlife Department. A copy of Wildlife

(\M’@/ Conservation Plan and its implementation status (annual) shall be submitted to the Regional Office of the
Ministry & SEIAA

L Public hearing and human health issues

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well as Periodical
medical examination of the workers engaged in the mining activities, as per the DGMS guidelines. The
records shall be maintained properly. PP shall also carryout Occupational health check-ups in respect of
workers which are having ailments like BP, diabetes, habitual smoking, etc. The check-ups shall be
undertaken once in six months and necessary remedial/ preventive measures be taken. A status report on
the same may be sent to MoEFCC Regional Office, SEIAA and DGMS on half-yearly basis.

2. The Project Proponent must demonstrate commitment to work towards ‘Zero Harm' from their mining
activities and carry out Health Risk Assessment (HRA) for identification workplace hazards and assess their
potential risks to health and determine appropriate control measures to protect the health and wellbeing of
workers and nearby community. The proponent shall maintain accurate and systematic records of the HRA.
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The HRA for neighbourhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking. The proponent *
shall also create awareness and educate the nearby community and workers for Sanitation, Personal
Hygiene, Hand washing, not to defecate in open, Women Health and Hygiene (Providing Sanitary Napkins),
hazard of tobacco and alcohol use. The Proponent shall carryout base line HRA for all the category of
workers and thereafter every five years.

3. The Proponent shall carry out Occupational health surveillance which be a part of HRA and include
Biological Monitoring where practical and feasible, and the tests and investigations relevant to the exposure
(e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full
Ophthalmologic Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection
of hands and forearms by a responsible person. Except routine tests all tests would be carried out in a Lab
accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the results of and
the records of Physical examination and tests. The record of exposure due to materials like Asbestos, Hard
Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be
handed over to the Mining Department of the State in case the life of the mine is less than 30 years. It
would be obligatory for the State Mines Departments to make arrangements for the safe and secure
storage of the records including X-Ray. Only conventional X-Ray will be accepted for record purposes and
not the digital one). X-Ray must meet ILO criteria (17 x 14 inches and of good quality).

4. The Proponent shall maintained a record of performance indicators for workers which includes (a) there
should not be a significant decline in their Body Mass Index and it should stay between 18.5 -24.9, (b) the
Final Chest X-Ray compared with the base line X-Ray should not show any capacities ,(c) At the end of their
leaving job there should be no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), and the ratlo) unless they are smokers which has to be adjusted, and the
effect of age, (d) their hearing should not be affected, As a proof an Audiogram (first and last need to be
presented), (e) they should not have de t Back Pain, Neck Pain, and the movement of
their Hip, Knee and other joints shou ’norma 'of‘movement, (f) they should not have suffered
loss of any body part. The record C 'tﬁ "me should be su"ﬁmitted to the Regional Office, MOEFCC & SEIAA
annually along with details of the. re!ief”a‘nd compensatlon pald to workers having above indications.

5. The Project Proponent shall ensure that Personnel working in dusty areas should wear protective
respiratory devices and they should also be provjded with adequate training and information on safety and

health aspects.
6. Project Proponent shall make provisionfor tﬁe ing fd‘f'Workers/labours or shall construct labour camps
within/outside (company ownéd land)"w th‘“ne basic infrastructure/ facilities like fuel for cooking,

mobile toilets, mobile STP, safe drinking Wﬂer, medical healtﬁ care, créche for kids etc. The housing may be
provided in the form of temporary structures which cali be removed after the completion of the project
related infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

7. The activities proposed in Action plan prepared for addressing the issues raised during the Public Hearing
shall be completed as per the budgetary provisions mentioned in the Action Plan and within the stipulated
time frame. The Status Report on implementation of Action Plan shall be submitted to the concerned
Regional Office of the Ministry, SEIAA along with District Administration.

Len
£

I Corporate Environment Responsibility (CER)

1. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as per Ministry's O.M
No 22-65/2017-lA. Il (M) dated 01.05.2018 or as proposed by EAC should be kept in a separate bank
account. The activities proposed for CER shall be implemented in a time bound manner and annual report of
implementation of the same along with documentary proof viz. photographs, purchase documents, latitude
& longitude of infrastructure developed & road constructed needs to be submitted to Regional Office
MOEF&CC & SEIAA annually along with audited statement.

2. Project Proponent shall keep the funds earmarked for environmental protection measures in a separate

account and refrain from diverting the same for other purposes. The Year wise expenditure of such funds
should be reported to the MoEFCC and its concerned Regional Office & SEIAA.

K. Miscellaneous
1. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in five

years purpose of monitoring land use pattern and submit a report to concerned Regional Office of the
MOEFCC & SEIAA
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2. The Project Authorities should inform to the Regional Office & SEIAA regarding date of financial closures
and final approval of the project by the concerned authorities and the date of start of land development
work.

3. The Project Proponent shall submit six monthly compliance reports on the status of the implementation of
the stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, SEIAA, Central
Pollution Control Board and State Pollution Control Board.

4. A separate 'Environmental Management Cell' with suitable qualified manpower should be set-up under the
control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization.
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and submit
areport to RO, MOEFCC & SEIAA.

5. The concerned Regional Office of the MoEFCC shall randomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEFCC officer(s) & competent
Authority by furnishing the requisite data / information / monitoring reports.

L Additional Conditions
1. The project proponent shall submit affidavit to provide three plastic waste shredders, three plastic waste
compactor & three baling machines to the concerned ULBs/ PRIs through Department of Environment,
Science & Technology, GoHP.
2. The project proponent shall submit budgetary provision w.r.t. EMP & CER.
3. The project proponent shall submit compliance of the CER conditions within 1 month from the issuance of
EC letter, failing which EC will be withdrawn.
4. :
(Sudesh Kumar Zokhta, 5AS)
Member Secretary
ke Sta@l.evel Environment Impact Assessment Authority
Himachal Pradesh
Endst. No. As Above. Dated: 2021.
Copy to following for further necessary action:.
1. The Secretary (Environment), Minlﬁy Emﬁ , Forests & Cllmate Change (MOEF&CC), Gol, Indira
Paryavaran Bhawan, Jor Bagh Road, Ne\iﬁ elhf -;1
2. The Chairman, Central Pollution Control Board, Hrm Parivesh Bhawan, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032.
3. The Chairman, Himachal Pradesh State Pollutltm Control Board, Shimla-171009.
4. The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.
S. The Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.
6. The APCCF (C), Ministry of Env., Forest and Climate Change, Regional Office (NCZ), 25, Subhash Road, Dehradun
—248001
7. The Monitoring Cell, MoEF&CC,Gol, Indlra\Pafyavaran Bhawan, Jor Bagh Road, New Delhi - 110003
8.

Record File. W
(Sudesh Kumar Mokhta, IAS)

Member Secretary
State Level Environment Impact Assessment Authority
Himachal Pradesh

Mokhta
Member Secret
Date: 11/18/20 1:22:12 AM
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VAKALATNAMA

IN THE MATTER OF O:A. No- 034 @6 20249

_.K_ﬁ%&ddgﬂm Planl Appelant Petoner Camplanat
. . Dhad Zensus

Mﬁé_&m‘%&o W ORS . Defendant Respondent/ Opposie Party
KNOW ALL TQ whom these shall come that /W, &‘lo.l!,lﬁ,lﬁ,lﬂ 15,21,24
28, 26, 21 B8, g '

the above-named MGM do hereby appoint

YAGYAWALKYA SINGH, Advocate
Enrollment No. (UP4143A/2014)
.Ch: 203, Setalvad Lawyers Block, Su c Court
Off: A-i31(LGF), SECTOR 46, NOIDA. UP-201301
Email: yagyawalkya@dylawchambers.com

= 1S Mob no. 7838848157

(Hereinafter cafied the advocates) to be myfour Advocate(s) in the above- noted cause, to do all the following acts, deeds and things
or any of them, that is to say: -

1. To act, appear and plead in the above-noted cause on myfour behall, in this Court or in any other Court/ Tribunal in which
the same may be tried o heard and aiso in the Appellate Court subject to payment of fees separately for each Court by
melus.

2 To sign, file, verify and present pleadings, appeals, cross-objections or pelitions for executions, review, revision,
withdrawal, compromise or other petiions or affidavits or other documents as may be deemed necessary or proper for
the prosecution of the said cause in all its stages subject to payment of fees for each stage.

3 To file and take back documents, to admit andlor deny the documents of opposite party.

4. To withdraw or compramise the said case or submit to arbitration-any differences or disputes that may anse, touching or
any manner relating to the said case,

5. To take execution proceedings.

6. To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts and things which
may be necessary 1o done for the progress and in the course of the prosecution of the said case.

7. Tomlmmmmwmmmmhmhmmmwm
upon the Advocate whatever he may think fit to do so and to sign the power of attomey on our behalf.

AND liwe the undersigned do hereby agree to ratify and confirm all, acts done by the Advocate or his substitute in the
matier as mylour own acls, as if done by me/us to all intents and purposes.

AND [iwe undertake that Iwe or mylour duly authorized agent would appear in the Court on all hearings and will inform
the Advocate for appearance when the case is called.

AND Uwe undersigned do hereby agree not to hold the Advocate or his substitute responsibie for the resull of the said
m.mmamwmmwmwuudnmmmmmumm

retain for himself.

AND Uiwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by melus to be paid to
the Advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case until the same is

paid.
IN WITNESS WHEREOF Uwe do here unto set mylour hand these presents the contents of which have been understood by melus
on this date -
0 |
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